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LEGISLATIVE ASSEMBLY
Friday, 14th March, 1941,

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair,

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

AProINTMENT OF MR. ALEXANDER SHAW, FiLm ADVISOR TO THE
GOVERNMENT OF INDIA,

819, *Mr, Lalchand Navalrai: (a) Will the Honourable the Home
Member be pleased to state whether the attention of Government has
been drawn to the criticisms in the press, regarding the appointment of
Mr. Alexander Shaw, Film Advisor to the Government of India?

(b) Was the post of the Film Advisor advertised in India or England
and if so, in which papers, and how many applications were received ?

(c) If the reply to the above be in the negative, did Government try to
find out whether suitable Indian candidates were available for the post,
and are Government aware that there are several Indians available who
have got foreign training and who have put service in the Indian film
industry for the past several years?

(d) Has' Mr. Alexander Shaw any experience of the Indian film
industry? If not, what considerations or special qualifications made Gov-
ernment to select a candidate?

(e) If the reply to part (d) be in the affirmative, will Government state
how long Mr., Shaw has previously stayed in India and what pictures he
has produced?

f) Are Government aware of Mr. Shaw’'s experience with the British
Ministry of Information after the outbreak of war, and were Government
aware of a report of a Sub-Coimnmittee set up by the Belect Committee on
National Expenditure by the British Government in respect of film propa-
ganda work carried out in the United Kingdom?

(g) What is the period of the contract and the salary of Mr. Alexander
SBhaw, and what was the salary he was receiving in his previous job before
he came to this country?

The Honourable Sir Reginald Maxwell: (a) Yes, but the report which
the Honourable Member appears to have read is wrung in saying that -Mr.
Shaw has been engaged as “‘Film Adviser to the Government of India’’.

He has been engaged as & technical expert in the production of document-
ary films,

(b) No.

. 4

(1341 )



1342 LEGISLATIVE ABSEMBLY- [14re Marou, 1941

(¢) Yes. Government fully satisfied themselves that for the particular
purpose required Mr. Shaw was by far the best mun available.

(d) No. He was selected in view of his special experience in making
documentary films for the General Post Office, Empire Marketing Board,
Colonial Office, Ministry of Information, etc.

(e) Does not arise.

(f) The answer to the first part of the question is in the affirmative.
Government have geen the report referred to; it related to a period before
Mr. Shaw worked for the Ministry of Information. .

(g) One year from October 22, 1940. Salary £1,000 per annum
which is met by a contribution from His Majesty's Government, plus ap
allowance of Rs. 700 p.m. while employed in India. He was receiving the
same salary in England and an aliowance of £10 per week.

Mr. Lalchand Navalrai: How much does he get now?

**“Fhe Homourable Sir Reginald Maxwell: I have just answered that
question. £1,000 per annum plus Rs. 700 from India.

Mr. Lalchand Navalrai: May I know which other Indisn experts in
documentary films were called, and were their claims considered? Will
the Honourable Member give the names of any?

The Honourable Sir Reginald Maxwell: As I said in answer to Lhe
question, there are no Indian experts in this particular branch of filin
production. It is a new thing in India.

Mr. Govind V. Deshmukh: Are these documentary films more concern-
ed with war propaganda or other than war propaganda?

The Honourable Sir Reginald Maxwell: Not specially or particularly
war propaganda. They are for purposes of giving objective information
about the countries of the Empire dealt with.

Mr. Govind V. Deshmukh: Was not this Film Advisory Board started
with the primary object of helping war propagands and showing war films
so that the people may be educated?

The Honourable Sir Reginald Maxwell: Not only war propaganda,
because dissemination of correct information and 1neans of making one
part of the Empire interested in another and giving correct information
about other parts of the Empire—all those things help the war but their
primary object is the dissemination of correct information.

My. Govind V. Deshmukh: Have any war films been produced by this
Film Advisory Board?

The Honourable Sir Reginald Maxwell: That is not the particular object
of Mr. SBhaw's visit. He will be dealing with Indian subjects.

Mr. Govind V. Deshmukh: Has this Film Advisory Board not produced
.any war films at all—no filins desling with war subjects? '
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The Honourable Sir RBeginald Maxwell: As I explained in answer to
part (a), we are not talking about the Film Advisory Board. We are
t.slkmg about the technical expert on certain kinds of films,

Pandit Lakshmi Kanta Maitra: What is the tenure of office of this
Board? :

The Honourable 8Sir Reginald Maxwell: As I said in answer to part (b),
one year from October 22, 1940. b

Mr. Govind V. Deshmukh: No war films are produced? Is the Hon-
ourable Member definite about it?

. The Honourable Sir Reginald Maxwell: I do not understand what the
Honourable Member means by war films. There is no war going onin
India.

Mr. Govind V. Deshmukh: The wur has come to India.

WORKING OF THE 60-YEAR SUPERANNUATION PENsioN RULE.

820. *Pandit Lakshmi Kanta Maitra: (a) With reference to the follow-
ing pronouncement made by the Honourable the Finance Member on the
18th February, 1941, in reply to supplementary questions to question
No. 91, on the subject of retirement of ministerial officers:

*‘The position is that the ordinary rules which apply to persons in
Government service before the 1st April, 1938, allow minis-
terial officers to be kept in service up to the age of 80, if they
are efficient;’’

**'The conditions of service of these officers, at the time the new
rule was made, included a provision that if they were effi-
cient, they will go on to the age of 60; and that could not be
changed without affecting their conditions of service dotri-
mentally;’" and

*‘A Government servant who was in service on the date in question
and who is perfectly efficient is entitled to be kept on till
the age of 60,”

will the Honourable the Home Member please state if these provisions and
instructions are followed by heads of offices in actual practice?

(b) Is it not a fact that in some Departments of the Government, of
India six months before a man attaine 56 years of age, it is
obligatory on him to apply for an extemsion? If so, why?
Is it also not a fact that people are, as a rule, made to retire at 55 save
and except in a few solitary cases where extensions for very short periods
only are allowed?

(¢) Is the Honourable Member prepared to enquire, of the different
Departments at the headquarters of the Government of India, and lay on
the table a statement showing, under different Departments, the names of
persons of the ministerial staff who were made to retire before they attained
60 years of age during the period,—April to February,—of the official year
1940-41:

(1) in the ordinary course, and

(2) specifically on the ground of inefficiency?
A2
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(d) If the provisions as enunmoiated by the Honourable the Finance
Member have so long heen disregarded by departmental heads, is he pre-
pared to issue a circular to them explaining in some detail the correot
interpretation of the provisions in connection with the retirement of mem-
bers of the ministerial staff so as to obviate injustice and hardship?

(e) Is the Honourable Member also prepared to issue directions that
all orders contrary to the letter and spirit of the correct directions of the

Government of India in this behalf should be withdrawn in the case of
those not yet actually retired ?

The Honourable Sir Jeremy Raisman: (s) I should in the first place
like to point out that rules which have been cnrefully formulated and
embodied in precise instructions cannot be suitably interpreted by the
process of supplementary question and answer on the floor of the House.
Having now studied this subject at more leisure and with great care, T find
$hat the statement made by me on the 18th February, 1941, in reply to
sypplementary questions to question No. 91 und on the Tth Muarch, 1941,
to supplementary questions tu question No. 283 is not strictly on all fours
with the actual rules. The correct position is that, while persons recruited
on or after 1st April, 1988, or who were not in permnaneut service on that
date cannot be retained in Government service after the age of 55 vears
except on recorded public grounds, persons in permanent service on that
date can be considered for such retention after attaining 55 years and up
to the age of 80 years provided they continue to be efficient.

(b), (d) and (e). I have no reason to believe that the procedure follow-
ed in Departments s otherwise than in accordance with the rules.

(c) Yes.

Dr. Sir Ziauddin Ahmad: One thing wus not clear to me in the
reply to these things—whether extension after the age of 55 is given in
exceptional cases on account of the efficiency of the work, or do they
get it as a matter of course, if they happen to be efficient?

The Honourable Sir Jeremy Ralsman: Having already once given a
slightly different complexion to this matter than it ought to have borne, I
must be very careful in answering supplementary questions. The rules
say that ordinarily persons in permanent service on that date, old Govern-
ment servants, can be considered for such retention. That implies that
there s discretion to Government. That was the point which esecaped my
attention in dealing with the supplementary questions. In addition to the
criterion of efficiency, there is & discretion with Government to retain
those people or not. If they are not efficient, then they imust go nt the
age of 55, even old staff, but even if they are eflicient, the rule says
*‘ordinarily’’ and that means that Government still has a discretion not to
retain them to the age of 60.

Dr. 8ir Ziauddin Ahmad: Their extension can be considered?
The Honourable Sir Jeremy Raisman: That is the position.

Mr. Lalchand Navalrai: Is consideration given by the head of the De-
partment, or is the case #Ho sent to the Public Service ‘Commission?
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The Homourable Sir Jeremy Raisman: No, 8ir. I+ would be quite im-
possible to send these routine cases to the Public Service Commission.
They are dealt with by the head of the Department.

Lieut.-Oolone]l Sir Henry @idney: The Honourable Member referred
to ‘recorded public grounds’. May I know who records it, who assesses
it, and who decides it. I want to know this, in view of the fact that the
Honourable Member did not give it correctly last time?

The Honourable 8ir Jeremy Raisman: This is a very delicate and diff-
cult matter to put in precise terms. By ‘recorded public grounds’ I
understand that the head of the Department, if he retains a man after the
age of 55—that is new Government servants—must write down on the
record the reasons for which he did so and those ressons must be related
to the public interest and have nothing to do with the private welfare of
the individual.

WORKING OF THE DEFENCE OF INDIA AcT AND RuLEs.

321. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the
Home Member please state what measures have been taken by Govern-
ment to implement the assurance given to the Legislative Assembly by
the Honourable the Leader of the House on their behalf at the time when
the present Defence of India Act was being passed, and which was to the
effect **We are sure that those liberties will be in hands which will not
abuse them and which will cherish and guard them’'?

(b) What -steps have Government taken to keep themselves in touch
with the actual working of the Government of India Act and Rules made
thereunder, in various Provinces, specially in those in which the Legisla-
tures have been suspended ?

(c) Are Government aware that in various places these rules are being
utilised for the harassment of innocent political workers and persons who
are suspected to have political inclinations?

(d) Is it or is it not a fact that Maulana Ghulam Ghaus, Dictator of
the All-India Majlis Ahrar was arrested in Charsadda with fourteen others
under the Defence of India Rules, and that seven of those followers were
gentenced to imprisonment till the rising of the court and six for six
months’ imprisonment and a fine of Rs. 100 each except one who was
fined Rs. 300 and Maulana Ghulam Ghaus was sentenced to one year's
rigorous imprisonment on 17th February, 1941?

(e) Is it or is it not a fact that the seven persons who were sentenced
to imprisonment till the rising of the court were taken at 9 p.M. in a
lorry by the police across the river Kabul and in that dark night were left
in a jungle with only a shirt on their bodies, and they had to make their
way through that dangerous and impassable jungle and to walk ten miles
in that dark and cold night before they reached Peshawsr at 1-80 a.m.
during the night?

(f) If the answer to part (e) be in the affirmative, what is the reason
for such callous treatment? ' : .

(g) Is it or is it not a fact that Maulana Ghulam Ghaus and his com-
panions were transferred from Peshawar Jail to Dera Ismail Jail with hand-
cuffs and heavy fetters on? If so, why?
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The Honourabls Sir Reginald Maxwell: (a) und (b). I would refer the
‘Honourable Member to the answer given by the Honourable the Leader of

the House to parts (b) and (c) of starred question No. 218 ou the 21st
November, 1940.

(¢) No.

(d) to (g). I am aware that Maulvi Ghulam Ghaus called a number of
Ahrars from Peshawar City to Charsadda on the 14th February where they
were made to march in military formation wearing quasi-wuilitary uniform.
Thirteen of the band, and later Ghulam Ghuus himnself, were arrested and
tried for offences under the Defence of India Rules. I understand that
they were convicted by the Courts. I am unable to give further details
of their treatment as the administration of the criminal law and the rules

regarding the custody of prisoners are primarily the concern of the Pro-
vincial Government.

~"Qgaxi Muhammad Ahmad Kazmi: May I ask if the Honourable Member
made any investigation or inquiry about the treatment and the allegations
made in this behalf?

The Honourable Sir Reginald Maxwell: 1 have informed the Honourable
Member that these are matters which concern the Provincial Government
alone. If any person feels aggrieved by his conviction, he has his ordinary
remedy by way of appeal, or, if he considers that his treatment is illegal,
he has his ordinary remedies at law: they are not matters which concern
the Central Government,

Mr. Muhammad Nauman: May 1 know—with reference to the answer
to part (b) of the question—whether the rules made in the Provinces have
received the sanction or approval of the Honourable Member? Is it incum-
bent on those Provinces to send a copy of the rules here?

The Honourable Sir Reginald Maxwell: The Government of India receive
copies of all important notifications and executive orders isaued by the
Provinces and they are thus able to keep in touch regularly with the general
use made of the Deferce of India Rules.

Mr. Muhammad Nauman: Are the rules uniform, or there are different
rules in different Provinces?

The Honourable Bir Reginald Maxwell: There is only one body of Defence
of India Rules.

Mr. X, M. Joshi: May I ask—in view of the fact that the reply to parts
(a) and (b) refers this House to some arswer given in November which is
not hefore us now—if the Honourable Member will kindly read that reply
again?

The Honourable Sir Reginald Maxwell: T have no objection to reading

it, with your permission, Sir.

]l:. President (The Honourable 8ir Abdur Rahim): The whole of the
reply?
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The Honourable Sir Reginald Maxwell: The reply to parts (b) and (c)
of question No. 216 on the 21st November, 1940.

Mr. N. M. Joshi: He referred us to some November proceedings in
reply; I would like to hear the reply then given.

The Honourable Sir Reginald Maxwell:

“(a) and (b). T would refer the Honourable Member - to the answer given by the
Honourable the Leader of the House to parts (b) and (c) of starred question No. 216
on the 21st November, 1840."

On that occasion the reply given was in the following words:

“{bL and (c). The Government of India receive information of important orders
made by Provincial Administrations, and they also receive certain reports bearing
inter alia on the use made of the Act. They have indicated in correspondence on
various matters their views of the uses to which the Act can properly be put; they
have not, however, thought it necessary to issue any general directions on the point,
since sections 2 and 15 of the Act itself, and many of the Rulea themselves, give a
sufficiently clear indication of the scope of the powers conferred thereunder.”

Mr. N. M. Joshi: In view of the fact that large numbers of persons are
detained in jail for indefinite periods, will the Government of India state
whether they have any machinery by which these cases are reviewed from
time to time?

The Honourable Sir Reginald Maxwell: It does not require any special
machinery. Any Provincial Government or the Central Government using
these powers can review such cases at any time.

Mr. N, M. Joshi: Do I understand that it is left to the Provincial
Governments or to the Central Government to review a particular case
when they think best, or whether after a year or after six months they
review such cases?

The Honourable Sir Reginald Maxwell: There is no definite period fixed,
with regard to an order of detention, for the review of cases. Obviously,
that would not be apposite, because it is open to the Central Government
or a Provincial Government to review a case a very short time after the
detention order is passed—and supposing that it had been laid down that
any person was to be detained for one year he would not be eligible for
consideration' earlier.

Pandit Lakshmi Kanta Maitra: Do I understand the Honourable Mem-
ber to say that the Provincial Governments make rules under the Defence
of India Act without reference to the Government of India and without
their approval? Are they competent to do that?

The Honourable Sir Reginald Maxwell: I made no such statement.

Pandit Lakshmi Kanta Maitra: Do I understand that even this body
of rules framed by the Provincial Governments has not been passed on to
the Honourable Member for approval or that the Honourable Membeér has
not called for them so as to introduce a ‘sort of uniformity for the purpose
of giving effect to the Defence of India Act. e
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The Honourable Sir Reginald Maxwell: Y think the Honourable Member
is under a misapprehension. I said that there is one body of Defence of
India Rules which are administered throughout India. What I said, and
what was said also on a previous occesion, was that we recéive reports of
notifications issued by the Provinces under those rules and of all important
executive instructions issued under those rules. These are matters of
actual, detailed application of the rules and not of framing fresh rules.

Mr. M. M. Joshi: May I ask whether the Government of India will
consider the desirability of reviewing the cases of those people detained in
jail, at stated periods, say every six months or a year? °

The Honourable Sir Reginald Maxwell: If we think that it will serve
amy useful purpose, we shall certainly consider it at any time when the
fdestion may arise. Consideration has siready been given to the point
and I think that some Provincial Governments have been reviewing the
cases of their detenus and releasing some of them.

Qaxi Muhammad Abhmad Kazmi: In view of the undertaking given to
this House, does not the Government think it proper, with regard to the
administration of these rules by those persons in whose hands these rules
have been placed for administration, to make an inquiry and satisfy itself
and satisfy the House that they have heen correctly used by such autho-
rities?

The Honourable Sir Reginald Maxwell: That is difficult to answer with-
in the limits of an ordinery reply; the Honourable Member wishes to raise
the whole question of control.

Qaxi Muhammad Ahmad Kazmi: T could not follow the answer?

Mr, President (The Honourable Sir Abdur Rahim): What was the answer
—will the Honourable Member kindly repeat?

The Honourable 8ir Reginald Maxwell: I said it ir impossible to answer
such & supplementary question within the limits of an ordinary reply. The
Honourable Member is attempting to raise a discussion on the whole subject

of the control over Provincial Governments in conmection with the Defence
of India Rules.

Qazi Muhammad Ahmad Kazmi: My simple question is—does the
Government consider iteelf justified not to make an inquiry when allega-
tione are made and to satisfy itself with the reply that they have been
handed over to the Provincial Governments?

The Honourable Sir Reginald Maxwell: Tf the matter is a matter of
provincial administration, then it would not be proper for the Central
Government to interfere.

Mr. Preaident (The Honoursble Sit Abdur Rahim): Next question.

ABREST OF KEAN WAHABUDDIN AND OTHERS.
322, *Qaxi Muhammad Ahmad Kagmi: (a) Will the Honourable the

Home Mémber please state whether he is aware that on the 19th February,
1941, Khan Wahabuddin, Naib Balar of Ahrar Volunteers, with three or
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four others was arrested, in connection with anti-war satyagraha; and that
the three companions were taken in a lorry by the police from Charsadds
to a 'pla.ce near village Tangi, and at midnight when it was heavily raining,
the lorry was stop on the bank of a rivulet and they were ordered to
get down and on their refusal they were pushed down from the lorry into
the water, and left there?

(b) Is it or is it not a fact that Khan Wahabuddin who had offered
anti-war satvagraha is not being dealt with under the Defence of India
Rules but under section 109, Criminal Procedure Code?

The Honourable Sir Reginald Maxwell: (a) and (b). I understand that
the leader of one of two parties of Ahrars which visited Charsadda recently
with the object of courting arrest was arrested under section 109 of the
Criminal Procedure Code. I have no information, howevar, as to the
details. These are entirely the concern of the Provincial Government.

Qazi Muhammad Ahmad Kazmi: Has the Honourable Member made
any inquiry after the receipt of this question, or he is only just saying what
he might have read somewhere?

The Honourable Sir Reginald Maxwell: I am giving the Honourable
Member the information which is available with me; I cannot undertake

to muke special inquiries in every individual case raised by the Honourable
Member.

Qazi Mubammad Ahmad Kazmi: Does the Honourable Member get
regular reports and is his reply based on any of these reports, or is it the
result of his sending the question to the Provincial Governments and
this is only th:: reply received by him?

The Honourable Bir Reginald Maxwell: I get certain regular reports;
and if a question of this kind is asked for information which I receive in
the ordinary course, then T do my best to give it to the Honourable
Member. I cannot undertake, as I said before, to call for special inform-
ation from the Provinces in matters of provincial administration.

Qazi Muhammad Ahmad Kazmi: I am really asking about this specifie
question' and not a hypothetical question. I ask when the Honourable
Member receives a question of this kind, whether he sent my question to
the Provincial Government, the whole of it, and whether this is only the
reply he has received, or his reply is based on the reports that he has
received.

The Honourable Sir Reginald Maxwell: I am sorry I am unable to give
the Honourasble Member details of any veference between the Centl:al
Government and Provincial Governments. . This is a matter of official
correspondence.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

ARREST AND CONVICTION OF AHEAR SATYAGRAFIS.

828, *Qasi Muhammad Ahmad Kammi: (a) Will the Honourable the
Home Member please state whether he has seen the comment of the
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Hindustan Times on the arr¢st and couwetion of Abrar Ra'tynsrnhi-- publish-
ed in ite issue of 8th February, 1041, o page 6, which is to the effect,

“Ahrar Satvagrahis, also, we see, are given hedvier sentences thnn
Congress Satyagrahis. . If this is s tribute to the higher
patriotism of the Ahrars we would not grudge them the
honour.'’?

(b) Is it or is it not a fact that Ahrar Satyagrahis have been mostly
awarded sentences ranging between two to three years, in addition to
heavy fines in some cases in Delhi, while such is not the case with others?
If so, what is the reason for it?

(c) Is it or is it not a fact that Ahrars alone have been selected for
restrictive orders and about fourteen such orders have been served in

Whi? If not, how many belonging to vther parties have been so served?

(d) Is it or is it not a fact that these restrictive orders restrict the
movements of the victim to one or at the most two wards of the Muni-
cipality of Delhi, and require him to attend the police station four times
a day i.e., 8 A.m., 12 ~ooN, 4 p.u., and 8 p.M., which entails a walk of
eight miles and more a day for those who are served with such orders?

(e) Is it or is it not a fact that in one case a person between whose
shop and Jama Masjid only a road intervenes cannot go to say his prayers

in the said mosque, as it happens to be situated in a different ward from
the one in which he is allowed to move?

(f) Is it or iz it not a fact that one of the persons who has been
served with such an order is a person about 70 vears of age, both of whose

eyes have been operated upon for cataract and who is, due to this defect,
incapable of even walking at night?

(2) Is it or is it not a fact that one such person applied to the Chief Com-
missioner for permission to say his Id pravers in the Idgah, on the ocoa-
sion of the last Td-ul-Zuha but was not allowed to do so? If so, why?

(h) Are Government aware Lbat the persons served with such orders
are badly handicapped in the daily vocutions of their life, und two of such
persons being tried of such life have after noticc to the authorities

requesting them to withdraw the notice, broken it and have been convicted
and sent to jail?

(i) In view of the great hardship to which the persons served with

restrictive orders are subjected, have Government considered the advisa-
bility of withdrawing such orders?

The Honourable 8ir Reginalda Maxwell: (a) I am prepared to accept the
Honourable Member’'s statement. '

(b) Up to date twenty Ahrarg convicted in Delhi in connection with the
civil disobedience movement have been given sentences of two years' im-
prisonment or more. In a few cases fines have also been imposed, but
the fines have .not been heavy. The largest fine was Rs. 200. It is not
correct that persons connected with other political parties have not received
similar sentences. Actually five Congreasmen convicted in Delhi in connec-
tion with the civil disobedience movement have received sentences of two
years or more. The sentence is of course determined by the magistrate at
his diseretion, having regard to the nature of the offence and other relevant
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circumgtances, and I must repudiate. the insinuation that there is any
differentiation based on the community -or political party to which the
individual belongs. '

(c) It is correct that orders of restriction to local areas in the city have
been passed against fourteen Ahrars, arid that orders of this type have not
80 far been made against members of any other party.

(d) The maximum distance which any of the persons concerned has to
go is half a mile; in most cases the*distapce is less than a quarter of a
mile: Bubject to this qualification the terms of the orders are substantially
as described.

(e) Yes, but there are in the area to which the person is restricted at
least five mosques in which Juma prayers are offered.

(f)” Orie of the persons restricted_is about sixty or seventy years of age,
it is understood that ‘some tinre ago he underwent an eye operation. There
is, however, no reason to think that he is physically unfit to walk to the
police station.

(g) Tt is correct that one person applied for exemption at the time of the
Id and that this was refused.

(h) The orders were carefully framed so as to interfere as little as possible
with the ordinary avocations of the persons concerned. Altogether five
persons have been sentenced for breach of the orders. In one case the
infringement was little more than technical and the accused was sentenced
until the rising of the court only. None of the five had previously peti-
tioned for the withdrawal of the notice.

(i) It has never been the intention that the restrictive orders should
remain in force permanently and Government will be ready at any time
to modify or r-scind them if satisfactory assurances are given that the
persons concerned are no longer disposed to engage in dangerous activities.
Two of the orders have indeed already been so rescinded.

Qazi Muhammad Ahmad Kazmi: How do Government know that they
were doing anything which was prejudicial to the war before serving any
notice? Was any charize served on them? I am asking this with refer-
ence to part (i) of the question. The Government have said that if they
give an assurance that they will not carry on the agitation against the
wor, then they will consider the withdrawal of these orders. My ques-
tion is: how can the innocent people who have not been convicted and
who have not been called upon to show any cause be called upon to give

an assurance?

The Honourable Sir Reginald Maxwell: Sir, I do not follow the
Honourable Member's argument.

 Qazl Muhammad Ahmad Karmi: With reference to part (e) of the
question, the Honourable Member said that the distance is about half

& mile or o quarter of a mile . . . .
The Honourable Sir Reginald Maxwell: That was in answer to part (d).

Qasi Muhammad Ahmad Kazmi: I am asking about part (e). Has the
Honourable Member got any idea of the distance of Juma mosques from
the Fair Baraar police station?
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The Homourshie Sir Reginald Maxwell: I have no ides.

Qazi Mubammad Ahmad Kazmi: May I know, then, who gave him
this information which he considers to be correet?

The Honourable Sir Reginsld Maxwell: It 1s obtuined from official

sources on which I entirely rely.

Mr. President (The Honoursble Sir Abdur Rabim): Next question.

HANDCUFFING OF CERTAIN POLITICAL PRISONERS WHILE ON TRANSIT FROM
DELHI JAIL.

324. *Qazi Muhammad Ahmad Eazmi: (a) Will the Honourable the
Home Member .please state whether it is a fact that ‘C’ class political
prisomers convicted of anti-war satvagraha and other similar non-violent
offenses, on their transfer from Delhi Jail to other places, are handcuffed,
and heavy fetters are put on their legs?

(b) If the answer to part (ah be in the affirmative, huve Government con-
sidered the advisability of withdrawing such orders?

The Honmourable Sir Reginald Maxwell: (a) and (h). The Delhi Dis-
trict Jail is administered as a unit of the Punjab prison system and the
tules in the Punjnb Jails Manual are applicable. Until recently, these
required that every convicted criminal prisoner on transfer to another jail
should be handcuffed and (unless he was certified to be unfit, owing to
age or infirmity) fettered. Under orders issued m 1982 exceptions could
be made in the case of prisoners of A or B class, if the authorities were
satixfied that there was no likelihood of an attemnpt at escape or rescue;
but in the case of C class convicts. subject to the provision mentioned,
the rule was absolute.

Bome 15 days ago fresh instructions were issued by the Pumjab Gov-
ernment to the effect that Satyagrahi prisoners whether of A class, B
class or C class shouid not be fettered on transfer from one jail to another
unless the Superintendent of Police who had ordered the arrest of a
prisoner or who had the respongibility for his safe custody during transfer
issued specific orders requiring him to be fettered. 'The new instructions

have been applied to priscners on transfer to and from the Delhi District
Jail as well as to jails in the Punjab.

Maulans Zafar Ali Khan: With regard to part (a) of the question, in
view of the fact that *‘ ‘C’ class’’ political priconers are not likelv to run

away from the grip of law, would it not be advisable to remnove the regu-
lation enjoining the fettering of their legs at least?

The Honourable Sir Reginald Maxwell: 1 have alreadv said that the
regulation is relaxed in the case of ‘“ ‘C’ class’’ Satyagrshi prisoners.

ProsECUTIONS OF IMDAD BaABR! AND OfHYERS BY a2 Ditan Povite.

825. *Qazi Muahammad Ahmad Kasmii (a) Wil the Honourable the
Home Member please state whether it is or it is not a fact that about
sevenr cases had been started by the Police in 1940 in Delhi in respect of
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Rossesgion and distributiop qf literature prejudicial to the prosecution of
war and out of these cases ope was withdrawn and in the remaining six
the acoused were acquitted by courts?

(b) Has the judgment of Mr. A. Isar, Additional District Magistrate,
dated the 17th February, 1941 in the case of Imdad Sabri, the last case of
this type been brought to the notice of Government?

(c) Is it or is it not a fact that the case against Imdad Sabri was that
on the night of the 27th April, 1040, Deputy Superintendent of Police,
Criminal Investigation Department, Delhi raided his house at 12-80 .M.
and discovered from his possession a trunk containing undesirable literature?

(d) Is it or is it not a fact that the Deputy Superintendent of Police,

Criminal Investigation Department, in his statement before the court said
that after the door of the house was opened ‘‘Imdad Sabri came out dressed,

he was informed that the Police wants to search the house............ he
searched me, Imspector..................... a trunk Ex. P. A. was placed on
Takhat.........ccocevvnnnes in the trunk pamphlets................ were found’’ and

the finding of the Magistrate in this respect was ‘*What had happened in
my opinion was that the police after recovery of the posters in' the house
of the accused’s mother brought out the property and were waiting there
gitting on cots when the accused after the breaking up of the conference at
about 12-80—1 O’clock returned to his house and was arrested’’?

(e) Is it or is it not a fact that the Magistrate found ‘‘that the house
where the posters were found does not belong to him (Imdad Babri), that
it has not been shown that he lived there before that night, and it is very
doubtful whether he was present in the house at all when the police raided
it?"’

(f) If the answer to parts (d) and (e) be in the affirmative, have Gov-
ernment considered the advisability of stopping the harassment and false
accusations of political workers by the police of Delhi.

Tae Honourable Sir Reginald Maxwall: () Subatantially, this is correct.

(b) Gcvernment have seen & copy of the judgment.

(c)—(e). Yes.

(f) Government do not accept the assumption underlying the last part
of the question.

Qasi Muhammad Ahmad Kaxmi: May I ask if any steps have been
taken against the officer who got this wrong chalan?

The Honourable Sir Reginald Maxwell: No.

Qazl Muhammad Ahmad Kazmi: Do Government not consider it
advisable to take some steps against their own people who ars held by
courts to be liars?

The Honourable 8ir Reginald Maxwell: If every acquittal by a court
were followed by proceedings agsinst the police officers concerned, we
should be kept busy. . :

Muhammad Ahmad EKazmi: Will Government be prepared: to give
an opportunity to the people who were harassed by .their officers to bring
suits against them for damages in civil courte or to lodge complaints
against them?
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The Honourable Sir Reginald Maxwell: It is open to any person who
ﬂaemlim himself aggrieved to make use of the opportunities aforded by
W, ’

MrLrTaRY AND CLERICAL STAFPF AT THE MILITARY HEADQUARTERS AND THE
OTHER MILITARY OFFIOES.

3328. *Mr. H. M. Abdullah: (a) Will the Defence Secretary please state
the strength of military and clencal staff at the Military Headquarters and
the other Military Offices, (i) community-wise, and (ii) how many of them
are ramindars and how many non-zamindars?

(b) Is it a fact that the staff at the Military Headquarters and other

military offices is mostly from Hindus and non-agriculturists?
.. {c) Are Government aware that the preponderance of Hindus and non-
WOulturista in the staff of the Military Headquarters and other offices is
' source of grievance to the Mualims and the agriculturists in the Punjab,
Bengal and 8ind? ’

(d) If the answer to parts (b) and (¢) be in the affirmative, how do
Government propose to rectify this inequality?

Mr. 0. M. @. Ogilvie: (a) and (b). The information is not available
without an expenditure of time and energy which would be incommen-
surate with the value of the information when obtained.

(c) No.

(d) Does not arise.

REcRUITING OFFICERS IN THE PUNJAB.

827. *Mr. H. M. Abdullah: (a) Will the Defence Secretary please state
if it is a fact that most of the Recruiting Officers in the Punjab are 8ikhs?

(b) Is he aware of the fact that in the last Great War the Recruiting
Officers were selected from the community to which the recruite belonged?

(c) If the answer to part (b) be in the affirmative, do Government pro-
pose to adopt the same practice in the present war? If not, why not?

Mr. 0. M. G. Ogilvie: (a) No, Sir.

(b) Yes. In the last Great War the recruiting organization was on
a class basis.

(c) No. The present system of appointing BRecruiting Officers in charge
of specific areas is considered to be more satisfactory. - '

Mr, Muhammad Waoman: What is the present system of appointing
recruiting officers ?

Mr, 0. M. G. Ogilvie: A recruiting officer is appointed in echarge not
of the recruitment of a particular class but in charge of a specific avea,
and demands from units for all classes which come from that ares are
dealt with by him.

Mr. Muhammad Nauman: Does he get any allowance or pay?

Mr. 0. M. G. Ogilvie: He is paid.
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Dr. 8ir Zisuddin Ahmad: Do Government usually appoint Muslim
recruiting officers to recruit from the area which is predominantly popu-
lated by the Muslims?

Mr. 0. M, G. Ogilvie: No, Bir. The idea that an officer in the army
is 8 Muslim or belongs to any other cornmunity never enters into the
case at all. He is appointed purely as an officer.

Mr. Govind V. Deshmukh: Have there been any complaints by the
Punjab Government regarding the method of recruitment?

Mr. 0. M. @. Ogilvie: None that I know of.

CoNcEssIoNS To MULE-BREEDERS IN SARcoDHA DisTRICT, PUNJAB.

. 828. *Mr. H. M. Abdullah: (a) Will the Defence Secretary please state
if it is a fact that recently great concessions had been given to the mule-
breeders in the district of Sargodha, Punjab?
(b) If the reply to part (a) be in the affirmative, will Government please
lay on the table a statement giving the details of these concessions?
(c) Is there any class of mule-breeders in the districts of Lyallpur,
Sheikhupura, Montgomery and Gujranwala?

(d) 1f the answer to part (¢) be in the affirmative, do Government pro-
pose to extend this concession to mule-breeders in the districte of Lyallpur,
8heikhupura, Montgomery and Gujranwala?

Mr. 0. M. G. Ogllvie: (a) and- (b). No great concessions have recantly
been given to mule breeders in the district of Sargodha. A reduction of
10 per cent. in the number of mares required to be maintained by grantees
holding land on special mountain artillery mule breeding conditions -in
the Chenab and Shahpur areas was granted from 1938-84 up to 1939-40.
This concession has now been withdrawn.

In addition, the Punjah Government reduced the malikana from 6 as.
to 2 as. in the rupee of land revenue in respect of these breeders. This
concession i8 still in force.

(¢) Yes, bound and unbound mule breeders.

(d) No, Sir, as Government are satisfied that the conditions obtaining
in the two cases are not simiilar.

MusLiMs IN THE OPIUM DEPARTMENT.
829. *Maulvi Muhammad Abdul Ghani: Will the Honourable the
Finance Member please state:
(8) what is the reservation for Muslims in the Opium Department;

(b) how many vacancies of Assistant Opium Officers have been filled
since 1934; .

(c) how many Muslims have been recruited in these vacancies;
(d) how many vacancies now exist;

(e) whether Government propose to take a Muslim in one of these
vacancies; if not, why not:
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(f) whether it is a fact that the order of rotation presaribed by the
_fmgmeDgputmenthumbmobwvodinhhhcmii&n
; an

(8) whether steps are being taken to ensure that it will ba observed
in future? B

The Honourable Sir Jeremy Ralsman: The information is being
obtained and will be laid on the Yable of the House in due course.

EXTENSIONS OF SERVICE TO SUPERINTENDENTS.

(830, *Mr. H. A, Sathar H. Essak 8ait (on behalf of Nawab Siddique
Ali Khan): Will the Honourable the Home Member please state:

;. (8) whether it has been decided that as a general rule Superinten-
dents, like other ministerial officers, should be retained in
- service up to the age of sixty years;

(b) whether, in pursuance of this decision, extensions of service be-
yond the age of fifty-five vears have heen granted to any
Superintendent ;

(c) if 8o, to how many, and to which comnunity they belong; and

(d) whether the only exception to this rule has been made in the
case of a Muslim Superintendent who has been ordered to
retire on attaining the age of fifty-five years?

The Honourable Sir Reginald Maxwell: (as) The Fundamental Rules
provide that Superintendents, who are ministerial officers, may be requir-
ed to retire at the age of 55 years but should ordinarily be retained in
service, if they continue efficient, up to the age of 60 years. 8o far as
ministerial servants who joined Government service before April 1, 1988,
are concerned, there has been no recent change in those rules, the purpose
of which is not to confer upon Government servants any right to be
retained in gervice up to s particular age but to prescribe the age, namely
60, beyond which they may not ordinarily be retained in service.

(b), (¢) and (d). The Honourable Member has not stated to what
period of time his question refers, but informnsation is being collected and
will be laid on the table.

MASTER GENERAL OF ORDNANCE BRANCH PoSTs EXEMPTED FROM COMMUNAL
REPRESENTATION ORDERS,

831, *Mr. H. A. Sathar H. Essak Sait (on behalf of Nawab Siddique
Ali Khan): Will the Honourable the Home Member please state:

(a) whether recruitment to any posts in the Master General of Ord-
nance Branch of the Army Headquarters has been exempted
from the communal representation orders; and

(b) if so, to which posts, and why?

Mr. 0. M. G. Ogllvie: (a) No.
(b) Does not arise,
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VaRioUS COMMANDS STAFF EXEMPTED FROM COMMUNAL REPRESENTATION
ORDERS DURING WaR.

832, *Mr. H. A. Sathar H, Issak 8Sait (on behalf of Nawab Siddique
Ali Khan): Will the Honourable the Home Member please siate:

(s) whether recruitment to the staff of the various Commands under
the defence authorities has been exempted, during the period
of the war, from the scope of the communal representstion
orders; and

(b) if so, why? .

Mr. 0. M. G. Ogilvie: (a) Yes, but this exemption applies to tempor-
ary staff only, and then only in exceptional circumstances.

(b) Temporury staff must in war-time be recruited at short notioce, and
therefore locally. It sometimes happens that fully qualified persons of
the required communities are not available at short notice, and a striot
observance of the communal representation orderr would. in such cases,
involve delay. Commands have, therefore, been given some latitude in
this matter, but they have also been given strict instruetions to recruit
their temporary staff in accordance with these orders as far as they
possibly can. The situation will be reviewed from time to time.

APPOINTMENTS OF ASBISTANTS. STENOGRAPHERS AND CLFRKS IN THE HoME
DEPARTMENT.
333. *Mr. H. A, Sathar H. Issak 8alt (on bchalf of Nawab Siddique
Ali Khan): Will the Honourable the Home Membher please state:

(8) how many temporary or officiating appointments (exeluding those
made by promotion) in the grades of Assistants, Stenographers.
and Clerks, have been made in the Home Department since:
the 1st July, 1989;

(b) how many of the persons appointed in such vacancies were
Hindus, and wnat are tneir names;

(¢) how many were Muslims;

(d) whether the orders regarding communal representation were-
followed in making these appointments; and

(e) if not, why not?

The Honourable Sir Reginald Maxwell: (a) Assistants 7, Clerks 41
Stenographers 5;

(b) Assistants 6, Clerks 29, Stenographers 4;

(¢) Assistants 1, Clerks 11, Stenographers nil.

(d) and (e). Appointinents iu the clerical and stenographers’ grades have
been made in accordance with the commnunal representaticn rules. It is.
proposed to fill the next vacancy in the Assistants’ grade by a Muslim,
if a suitable candidate is available.

* SPEAKERS’ NOTES BY MINISTRY OF INFORMATION *’ IN BRITAIN AND ALLEGED:
LipEL 0N INDIA.

334. *Dr. P. N. Banerjea: Will the Honourable the Home Member
please state whether the attention of Government has been drawn to the:
news published in the Hindustan Times of the 16th February, 1041, wnder
the heading ‘‘India being libelled”’ in which it is said that certain *‘Talking:
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points on India’’ were issued in Britain as speakers’ notes by the Ministry
of Information in connection with the British Empire Publicity campaign,
in which phrases ocour concerning ‘Indian people's-ignorance and religious
superstitions and the ‘‘difficuliy of fitting democrucy ‘into indigenous social
systems’’ and further in which it is stated that the army is being recruited
only from ocertain martial races and the difficulty is emphasised of getting
Indian officers? If so, will Government be pleased to state what action
has been taken in the matter? If none, are Government now prepared
to consider the desirability of taking suitable action

The Honourable Sir BReginald Maxwell: I huve scen the Press report
and the Honourable Member has no doubt seen the reply given by the
Beoretary of State to a question in Parliament on this subject. The
publication in question has not been seen by the Government of India,
but enquiries show that when it came to the notice of the Tndia Office
it was found to contain points of detail which were open to criticism.
Steps have consequently been teken to have it withdrawn.

Dr. P. N, Banerjea: Did the Government of India move in this matter?
The Homourable Sir Reginald Maxwell: Yes. to the extent of making

enquiries.

UNSTARRED QUESTION AND ANSWER.

SAPEGUARDING OF THE INTERESTS OF BRITISH SUBIRCTS HAVING Busneess ¥
Exemy COUNTRIES,

124, Sardar Sant Singh: (a) Will the Henourable the Home Member
please state whether Government are spending any sum on the muintenance
of the refugees of the nationals of other countries who were left stranded
in India on sccount of occupation of their country by the Germans?

(b) Do Government accord special consideration to exceptionsl caset
while enacting emergency by-laws or issuing ordinances?

(¢) What steps the Government of India have taken to safeguard the
interests of British subjects carrying on their business in Sudtenland,
Germany and Italy and other countries, whose business is at a standetil!
due to international situation?

(d) Are Government aware that one Mr. L. N. Khanna, who had
extensive business in Gablonz A/N. Sudtenland, Germany, mtumad‘ to
India after the outbreak of hostilities in Europe and ever since that time
he has not been able tc find any occupation for him and that his wife and
his daughter are still in Germany?

(e) What measures have Government taken, or propose to take, to
provide Mr. L. N. Khaona with means of Jivelihood during the war and
the repatriation of his wife and daughter?

(f) Will the Honourable Member please lay on the table a statemsnt
giving details of the German ladies and children repatriated * since the
ontbreak of war?

The Honourable Sir Reginald Maxwell: (a) No.

(b) Certain emergency war legislation providee a power of exemption
designed to meet special cases; but even in the absence of such provi-
sion it is generally open to Government to exercise a diseretion in
enforcing such legislation.
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(e) This question should "have been addressed to the Honourable
Member for Commerca. '

(d) and (¢). The Honourable Member is referred to the reply which I
:gave to Bbai Parma Nand's starred question No. 165 on November the
10th, 1940. Binoe then information hss been received that Mrs. Khanna
-and her daughter have been given permission to leave (Germany. Every
possible aid is being given to her through the good offices of the British
Government and the United States Consular Authorities. The Govern-
ment of India have no information about Mr. Khanna's means of liveli-
hood in India, :

(f) A statement showing particulars of German women and children
who have been permitted to leave India since the outbreak of war is
laid on the table of the House.

Biatement showing particulors of German women and children twho have been permitied to
leave India sinee the outbreak of War.

Serial Namee of women. No.of  Dateof Port of Name of ship.  Remarks,
No. chfldren, departure. embarkation.
if any.

1 2 3 4 5 [ 7
1 Miss Anpa Nussl . 7-9-19390 Dhanush-

2 Hildegard Goldschmidt 20-0-1930 n&“:hy . B.5. * Stratheden .

3 Margret Leyser . 20-9-1989 Do. Deo.

4 Edith Neubsrdt . . 20-9-1030 Do. Do.

5 Renate Sars Wachtel . 20-9-1039 Do. Do.

6 Edith Galewski . . 28-9-1080 Do. . S.B.° Varela".

7 Countess Donhoff . 9-10-1939 Karach! . S.8. Elysia ™.

2 (ountess Sfivina Donhoff 0-10-1039 Do. Do.

® Miss Brolcher £-10-1939 Do. Do.

10 Mise Boegtiy . 9-10-1989 Do. Do.

11 Miss Buchmuller 0-10-1989 Do. Do.

12 Sister 0. Strobl . 10-10-1030 Bombsy . B.8. * Conte Bianca-
18 I Eahn . 80-10-1980  Do. &Wcém Verde .
14 Miss Horten 6-11-1989 Do. 8.8, * Stratheden .
15 I Bogelmann . 2-12-1989 Do. 8.8. * Conte Verds *.
16 E. M. W. Hellmann 2-12-1939 Do. Do.

17 K. Meincke . 2-12-10890 Do. Do.

18  A. Niemits . 2-12-1939 Do. Do.

19 M, Hendricks 2.12-1939 Do. Do.
‘20 R. Rasuchle . 2-12-1039 Do. Do.
21 Ema Gloecksmann 16-12-1989 Do. A.8. * Tongo Mara ™.
22 Anps Brodoer . . . 17-12-1030 (Left for Afghanistan from Allahab®d)-
28 G.Blae . . . . 18-12-1989 Bombay . 8. 8. * Conte Rosso ",
24 E. Derksen . . 18-12-108¢  Ds Do.
26 LDeling . . . . 18-12-1089 e Do.
26 Tse Emma Hartung . . 18-12-1989 Do Do.

27 M. Messerschmidt 18-12-1980 Do. Do
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l’:d Names of womn. -,ad' m‘ . mu ) Nomms of shipp. ~ Remgarics..
If any. "~

1 2 3 4 5 o 7
38 HedwigMamer . . . .. 15121080 Bombay . B.5.%Conte Bosso?’,
20 Pusanns Mueller . . . 18-1%19%  Do. Do.

%0 Amny Helen Eleabeth Relff ... 18121989  Do. . Do.

31 Nadeshda Schmelder . . .. 18121988 Do Do.

32 Nelly Harriet Trelbmann 18-12-1939 Do, Do.

33 K. Woasely and ohild . 1 13121989 Do . g&.

34 K. Blschofand son . 1 71140  Do. . 8., “Comte Blanca-
36 1. Baomsan . . 7-1-1940  De. 0 o,

% U.Daom . . . 71190 Do Do.

37 E.Demmamn . 711940  Do. Po.

38 H. M. Kirchner . 711040 Do Do.

39 J. Kopp aud child I 7-1-1660  Do. Do.

@ H.Mattke . . . 711940 Do Do.

41 M. Roemer and dewughter 1 T-1-1840 Do. L.

42 M. Bohumacher and infant 1 711840 Do Do.

45 E.Schott . 71-1840 Do Do,

44 E M. Thomas 7-1-1940 Do Do.

4% E Vogel . . 7-1-1840  Do. Do.

46 J. Warko snd child 1 7-1-100 Do Do.*

47 M. Welngarten . 71140 Do Do.

4 F.Wihelm . 711940 Do. Do.

4 Miss L. VonPott . 7-1-140 Do Do.

50 Anna Elisabeth Buchholz 621040 Do 8.8, * Conte Verde ™.
51 Maria Bernhard and infant . 1 621040 Do Do.

62 E.A. Irmgard Burchard 621040 Do Do.

53 Jobanma Lang . 2190 Do Do.

64 Friedorike Beles . 621840 Do, Do.

86 Eva Marls Bommer 6-2-1040 Do,

56 Eifriede Seof . 6-2-1040 Do.

57 Ingsborg Von Rugel . 621040 Do Do.

58 Minna Jobanna Zimmerman 6-2-1040 Do. Do.

59 Helepe Viktoris Heernle 621040 Do, Do.

60 Anna Johanos Studtrocker . ... 621040 Do, Do.

6l FriedaTittel . . . .. 621940 Do, Do

62 Fanny Bchnelder . e T--1040 Do. B.8. " Conte Blanca--

mano *'.

63 M Mary Rose Hohuise and 1 212180  Do. . SR8, “Conte Roso",
64 Tise Preye with e ohildren z 12-8-1040  Bo. ‘SN “Conte Biancs--
8 Lotte Fouoht with chdd aod u 12-3-190  Deo. Do.

88 Anna Eleanore Bohmeider 12-3-1040 Do, . Do.

67 Auguste Bmille Fritz , 1331040 Do, . De.
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'S;ol.sl Names of women. Xo. of d%g‘. mm"' ) Name of ship. BRemarks,
if any.
1 2 3 4 5 [ 7
#8 Frida Hermine Stueber . 12-3-1040 Bombay . 8.8, “couunhnu-"
69 Ussula Behnelder with infant 1 12-3-1940  Do. po, T
70 Maria Birkenbell with chMld 2 12-8-1040 Do Do.
and infant.
‘71 Mathilde Dietrich A 12-3-1040 Do. Do.
72 Erika Btaber with two children 2 12-3,1040 Do. . Do.
73 0|‘mmm with two a2 12-3-1040 Do. Do,
74 Therese Urchs . . 12-8-1040 Do. Do,
756 Charlotte Dorothes Steche . 12-3-1040 Do. Do.
76 Sunanna Zacharias and infant 1 12-3-1040 Do. Deo.
77 Eva Buelle with child and 2 12-3-1040  Do. Do.
infant. '
‘78 Mirs Bijldegard Uber . 26-3-1040 Do. .8, * Conte Rowso™,
‘70 Rléanor Fribda Ueln- and 1 26-3-1040 Do. Do.
tmnum
80 Helene Lenz and son Kurt . 1 26-3-1940 Do. Do.
81 Holga Komorzynskl . . 26-3-1940 Do. Do.
H2 Iwmuhmwund 2 22-4-1040 Do. .8, * Conte Verde*.
831 Anpe Maﬂc Palm . . 29-4-1940 Do. Do.
84 Elise Haas with child and 2 22-4-1040 Do. Do.
‘86 Hanny Bier with child 1 22-4-1040 Do. Do.
k] um gmyun- Bader with 2 29.4-1040 Do. Do.
87 Grete Lure Heichenbacher 1 22-4-1940 Do Do.
with infant
‘88 Edith Benz with infant . 1 22-4-1040 Do. Do.
Bertha Margarete Henrlette 28-5-19040 Do. Do.
Geerdes.
‘00 Luise Frolich . 28.5-1040 Do. . % Contc Rosso
‘91 Margarete Heldmann . . 28.5-1940 Do. Do.
02 nma:lfmmmm 2 28-5-1040 Do.. Do.
93 llem""‘lehw with  two 2 28-5-1040 Do. Do.
0+ Hedwlg Martha  Freda 28.5:1040  Do. Do.
Eallert.
95 Gerda Poschmann 28.5-1040 Do. Do.
96 Freida Jett! Fischer 5-0-1040 Do. R.E8. * Anyo Maru .
‘97 Bettha Berliner . 21-8-1040 Do. 8.8. “ Ginyo Msaru ™.
‘98 Erna Ginsberg . 26-12-1940 Do. 8.8. *“ Anyo Maru ",
99 Maria 8check . 26-12-1940 Do. Do.
100 Lasura Gemstl . . . £8-12-140 Do. Do.
101 Lotte Alexandrowits . . 28-1-1041 Do. 8.8. “EKasima Maru *'.
102 Ruth Berger . . 28-1-1941 Do. Do. .
Do. 8.D. * Hakoue Maru **

103 )(n.rwt. Tlse B-n. Simon with 2 10-2-1941



SHORT NOTICE QUESTION AND ANSWER..

TrEATMENT METED OoUT T0 MR. KRIsSANA GoraL GARG OF AJMER IN JAIL,

Qaxi Mubammad Ahmad Kazmi: (a) Will the Honourable the Home
Member please state whether it is a fact that Mr. Krishna Gopal Garg,
a member of the Municipal Board, Ajmer, and a prominent citizen of
that place, was, on his conviction, recommended by the trial Court to
be placed in ‘“A’’ class?

(b) Is it a fact that even while his appeal was pending in the Sessions
Court, he was given solitary confinement?

(c) Is it & fact that on his return to jail, he was put on a grinding mill
or some such labour. which is given to hardy criminals, as: a result of
which he had a fainting fit?

" (d) Have Government considered the advisability of taking steps that
such treatment should not be meted out to ‘*A" class prisoners?

The Honourable 8ir Reginald Maxwell: (a) The Court made such a
recommendation, but the Chief Commissioner. who is the classifying
authority, placed him in class *‘C"’ on the ground that he had no permanent
source of income and had been included in that class. on a previous
occasion.

(b) He was for some time segregated from the nther prisoners as he
was fomenting trouble among them. He is not at present segregated nor
was he ever given ‘‘solitarv confinement’’ in the technical sense of that
term.

(¢) He was emploved on grinding for a few days but is reported to
have had an epileptic fit on Februarv 8th. as a result of which he was.
kept in hospital until February 19th. He has since been employed on
light labour.

(d) Does not arise.

Mr. Govind V. Deshmukh: Is it suggested that the Magistrate did
not make enquiries concerning the status of the person who is- convicted
before awarding any class such as ““A’" or ‘B’ or "'C"*?

The Honourable Sir Reginald Maxwell: It is for the Magistrate to
make the recommendation about classification. It is onlv a recommenda-
tion, but the actual classification is an executive act.

Qazi Muhammad Ahmad Kasmi: s it not s fact that the Magistrates
do maké enquiries from the police officers who challan a man about the
status of the man in private life and that only after such enquiries that
the Magistrates make their recommendations about the classification
of the prisoners?

The Honourable Sir Reginald Maxwell: 1 have already said that the

Magistrates make recommendations.

8ir H. P. Mody: Mav I know whether the awarding of a particular
classification for a prisoner depends upon the social status and position
of the t;lsn or upon the fact that he enjovs or does not enjov a particular
income

(1362 )
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The Honourable 8ir Reginald Maxwell: The classification is according
to the status and the previous mode of living of the man.

Sir H. P. Mody: What is the meaning of the argument employed by
the Honourable the Home Member that as the prisoner was found to have
no '‘permanent source of income’’, he was put in ** ‘C™" class’" in defiance
of the recommendation of the Magistrate?

The Honourable Sir Reginald Maxwell: If the man had no regular
means of livelihood, he was not likely to have lived a life of luxury and
so he ‘'was properly placed in * ‘C’ class”’.

Qaxi Muhammad Ahmad Kazmi: Have the Government any informa-
tion that he was put on a grinding mill in jail?

The Honourable Sir Reginald Maxwell: The task to which he wae
put was that ordinarily given to “* ‘C’ class’’ prisoners.

Mr. Govind V. Deshmukh: Was it not a fact that a person who was
pnsccust-omed to this sort of heavy work was put on a grinding mill and
it was in consequence thereof, he had to be sent to the hospital?

The Honourable Sir Reginald Maxwell: He was sent to the hospital
because he had epileptic fit and it was later discovered that he had a
family history of insanity.

Lisut.-Oolone! 8ir Henry Gidney: Was the prisoner suffering from an
epileptic or apoplectic fit?
(No answer.)

Qazxi Muhammad Ahmad Kazmi: Are Government aware that Mr.
Krishna Gopal Garg was a very popular figure in Ajmer amongst all
classes and are Government also aware that continuous meetings of
protests are being held in Ajmer as to why this gentleman has been
treated in such a manner in the jail?

The Honourable Sir Reginald Maxwell: T do not think that questionr

arises.

Mr. Govind V. Deshmukh: The Honourable Member’s reply contained
a reference to insanity. May I know if that is a fact why this gentle-
men was not sent to a mental hospital instead of to the ordinarv hospital ?

‘8ir H. P. Mody: May I know whether, when Government Members
retire, they are supposed to have a permanent source of income?

The Honourable Sir Reginald Maxwell: T can answer the first question
put by Mr. Deshmukh: that is, my information is that he had no
peripheral neuritis, but he was mentallv unbalanced.

Qazi Muhammad Ahmad Kazmi: What action does the Honourable
Member propose to take if the information he has got from the officials
in Ajmer is proved to be false. as it is bound to be false? '
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Mr. President (The Honourable Sir Abdur Rehim): Owder, onder.

The Secretary will now réad the Message received from the Council of
State.

MESSAGE FROM THE COUNCIL OF STATE.

of the Assembly: Sir, the following Message has been
received from the Coumcil of State:

* directed to inform that the Council of 8 a4 ita © held on
the }l:llln March, 1941, ’3&@ any amendment to follo % which
were d by the inlative Assembly at ita meetings held on the 25th February,

the 28th February, the and the fth March, 1041, namely : v
(1) A Bill further to amend the Petroleum Act, 18
(2) A Bill to extend ocertain Acts to Bersr;
(S}ABﬂltowidchrthongﬂnﬁmoimdﬂummddildplinlin
the Amam Rifies; and
(4) A Bill forther 0 amend the Indian Railways Act, 1880."

THE EXCESS PROFITS TAX (AMENDMENT) BILL.

The Honourable Sir Jeremy Raisman (Finunce Member): 8ir, 1 move
for leave to introduce s Bill further to amend the Excess Profita Tax
Act, 1940.

Mr. President (The Honourable Sir Abdur Rabim): The question ie:

*That leave be granted to introduce a Rill further to amend the Exosss Profits
Tax Act, 1980.”

The motion was udopted.

The Honourable Sir Jeremy Raisman: Sir, | introduce she Bill;

THE INDIAN FINANCE BILL.

Mr. President (The Honourable Sir Abdur Rahim): The House will
wow resume discussion of the Indian Fimance Bill.
Dr. Dalal.

De. R. D. Dalal (Nominsted Non-Officisl): Sir, on Tuesday evening
before the House adjourned I was explaining that in order to secure the
association of public opinion in India with the proseeution of the war,
Government suggested to form a consultative committee, over which the
Viceroy would preside, from representatives of all large political parties
of British Indis and the Indian States. Frequent meetings of such s
consultative committee representing many divergent interests must
naturally promote the cause of co-operation and thus bridge the gulf of
communsl bitterness, which is the chief obstacle to Indian constitutional
progress. But the working committee of the Congress rejected this offer,
and withdrew ite ministries from 8 out of 11 self-governing Provinces.
His Excellency Lord Limlithgow has ascertained the views of representa-
tives of all the elements that form the Indian politieal mosaic. The
British Government cannot bind themselves to concede to the Congress
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‘what would smount to a monopoly of the representation of Indian
political opinion. That would constitute a grave injustice to other
important Indian interests, and that would be constitutionally improper.
The demand of the Congress thut the British Government should stand
aside and allow them the sole voice in framing the destinies of India is
-altogethér inadmissible. At the same time the All-India Muslim League
no more represents Muslim India than the Congress represents India as
a whole. The demands of the All-India Muslim League are also un-
acceptable. Their acceptance would perpetuate Indian divisions, and
would destroy the promising schemie of an All-India Federation. The
-olaims of the Indian Princes cannot be ignored. The Indinn States have
to be considered in any scheme designed to make India a political and
‘constitutional entity. The British Government only desire that Indian
recognition should be given to those special reservations such as Defence
and External Affairs, which must remain largely a British concern for
some time to come. The British Government cannot possibly accede to
the Congress view that thev should have no hund whatever in the framing
of the final constitution of Indis, and that this should be left wholly to
an Indian constituent assembly. But the history of constituent assem-
blies does not encourage the opinion that at:v assembly of the kind is
fitted to frame a constitution of India. The mere convening of a
-constituent assembly could onlv prove the extent of Indian political
disunity. It is a natural and reasonable desire that an Indian consti-
tution ghould receive an imprimatur from Indians themselves. But a
free constitution should ecome into operation by consent, and should
provide for government by consent. The success or failure of such a
oconstitution will depend upon a proper appreciation of the lessons of
history. In Canada, Australia, South Africa, and even in the United
Btates of America the procedure of constitution-making was the work of
-only a few practical administrators; while in France, Germany and
Russia large popular assemblies took upon themselves the task of drafting
-eonstitutions, but thev only lived to see their work eventually dissolve.
‘Bo the proper function of a representative popular assembly is not to do
the statesmen’s work of drafting the instrument of Government, but to
judge of that work when done and to give or withhold the general assent.
‘Therefore the first aim of the actual constitution-makers is to make that
general assent possible, and this is pre-eminently the goal of British states-
manship.

Personally 1 have not the least doubt that the British Government are
-only too anxious to transfer real power and real authority to Indian
political leaders. But the national emergencyv should transcend all party
.differences, and the rivals—the Congress and the Muslim League—should
agree to n scheme of provisional solution of the Indian constitutional
problem by the inclusion of eminent Indians in the Viceroy’s Executive
‘Council, by the setting up of responsible all-partv Governments in the
non-co-operating provinces. and by entrusting the task of framing a
.constitution of Indin to a bodv of practical administrators. who would
submit a scheme calculated to enlist the largest possible measure of
popular support. Otherwise how can the British Government help to
resolve the deadlock? The removal of the difficulties, which have
.circumscribed constitutionnl advance, calls for the exercise of tolerance
and compromise. His Excellency Lord Linlithgow is ever reudv to offer
‘help, gnidance, and collaboration. The objective of the British Govern-
‘ment’s policy has bheen clearlv stated—the purpose now is to open the
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way to ite attainment. BSuspicions must be allaved; conflicing groups
must be encouraged to beget trust towards each other; the majority
community can afford, by reason of its numerical supremacy, to be
magnanimous to the minorities; the minorities should be able to obtain:
justice ; above all, the realities of Indian conditions should not be ignored,
because they justify the British connection. I firmly believe that the:
removal of the British connection would see India reverting to the chaos-
which prevailed when British traders first reached the shores of this
country. Successful collaboration all round is the surest way for
achieving that all-India unitv in which British India and the Indian:
States will associate themselves for the good of their common country.

Mr. J. B. Boyle (Bombay : European): Mr. President, after the thenis.
of she present political considerations which have been placed .before us,.
perhaps the House will excuse me if 1 confine myself to a few practical
observgtions on the proposals contained in this Bill.

First of all, I should like to deal verv briefly with the position of the-
Provinces. The position of the Provinces with regard to emergenoy
taxation is bound to be somewhat anomalous. We reslise very well that
most of the Provinces are faced with considerable financial difficulties.
We realise too that they are keen on maintaining and even building up-
their nation-building services. But at the same time we feel that evers
anna that is spent and indeed everv anna that is saved should be so spent
or saved against the background of the war. and we are confident that the:
Honourable the Finance Member is bearing the position of these-
Provinces in that respect very closely in mind. One practical issue which
arises immediately out of that consideration is the expenses on such
services as Air Raid Precautions and the maintenance of the Civic Guards.
I have examined the report of the Standing Finance Committee and it is-
clear that the Provinces are in fact subscribing in part towards the cost of
those services; but I would like to know what the general financial poliey
of the Government of India is in regard to this matter. Is there any
fixed allocation as between the (Centre and the Provinees in regard to those-
two services, or is each single item of expemditure deslt with according to-
its merite? These are questions of considerable importance now, parti-
cularly with the war coming closer and closer to India, and I should like
to know whether, for instance, it is the Government’s policy to encourage

the Provinces to meet the cost of these services entirelv from their own
revenues.

Now, I should like to come to the question of the increased duty om.
artificial silk yarn and thread. Certain reference has already been made:
to this, and I have very well before me the fact that in the Bill the-
Finance Member said that this was a revenue duty imposed for the:
purposes of assisting the financing of the war. Whether that means that
after the war the duty will be removed or not, I suppose nobody could’
say. But I would like to make the point that since nobody can tell what
the position would be after the war the protective duty whieh I am going-
to suggest should be regarded by the Finance Member from.the ssme angle
as that from which he imposed the revenue duty. 1 know that e
protective duty that exists today wes put on in order to assist the cotton:
textile trade. It was a high rate of duty ‘and it was designed to help the



«THI: INDIAN FINANCE BILL 1387

piece-guode manufacturer in this country. That is perfectly true and.
under that protection this new industry grew up, the industry of manu-
facturing art: silk fabric out of imported art: silk ysrn; and I quite-
realise that ir. thie too there is an anomaly and that what the Honourable
the Finance Member has done in this Bill tends to reduce that anomaly.
But I maintain with all respect that in fact that is a very theoretical

consideration of the case. Coming ns 1 do from Bombay, if the cotton

textile trade was still anxious to maintain that protection, I for one should"
not be in a position to say anything; but Honourable Members will have-
seen in the press the representation that was made by the Bombay

Millowners Association to the Government of India on this matter, in:
which they urged that a protective dutv should be placed upon the import

of art: silk fabric. That would appear to imply that the cotton textile
trade themselves are not so interested as thev were previouslv in this-
matter, that they feel that thev ean stand on their own legs, and that

they are in fact reallv anxious to see this protective duty raised. That, I
think, to u verv great extent deals with the suggested anomaly that the-
Finance Member has in mind. Now, the Government are probablv aware

that there are in the neighbourhood of 6,000 looms, some power driven

and some hand driven. in the countrv and situated in different parts of

the country, and that a rough estimate of the number of people emploved

is about 25.000. I have no ealculation of the number of their depen-

dents, but this would probably mean that about 1,00,000 people were -
depending upon this industrv. It is quite new and it is quite small..
There has alreadv been 8 movement to induce that industrv to move into
Indian States. In fact there has not only been a move, but some looms
have already been moved. The considerations which encourage transfer
in the Indian States are of course well-known, and it is true that they

apply to anyv form of industrv—that is to sav, there is no income-tax
and no super-tax. These applv to all industries, it is perfectlv true, but

in regard to this industry and, in particular, in regard to maritime States.
there are clearly certain other considerations which those who are asked’
to move would certainly bear in mind and which would encourage them to
undertake this move. There is another point. Most of the looms that

are working today sre not in premises owned by the worker. That is to.-
say. they are in hired premises and so the difficulty of moving is very

considerably reduced—theyr merely give notice of the termination of the
leagse of the building and the plant, which is quite light, can easily be -
moved. For these considerations, I would urge the Finance Member to -
appreciate that far from receiving the additional 85 lakhs, which I think

is the ficure that he estimated he would get from this extra dutv, he is far

more likely to lose what revenue he is at present getting. and of course :
with that the income-tax and super-tax that arises from it.

There is another point too. and that is from the more commercial side.
Honourable Members are probably aware that there is a plan—indeed it is:
more than a plan. it is a plan that will verv shortlv be reaching maturity,
we hope, for the manufacture of the actual art: silk yarn in this country.
Now, that is an industry which will, T think, undoubtedly prove a gold
mine to the country and the Government of India have alreadv shown
their interest in that by giving a subsidy designed to hurry on the
research work that is necessarv to produce this yarn. If all the looms
have nlready been moved into Indian States, who is going. to get the
advantage out of this new industrv? Clearly not British Indiw, but
again the Indian States. Nobody iz going to stert the manufacture of
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the varn in British India when all the product of that factory will then
have to be transported to an Indian State for the purpose of weaving it on
the looms that will have been established there. I would ask very
strongly, therefore, that the Finance Member will consider whether a
protective duty is not desirable on art: silk fabric imported into this
.country; and I ask him to bear in mind the fact that it has already been
reported to us that there is already a variation in the price of Japanese
goods. 1 have already brought to his attention the question of the position
after the war and T do not think 1 need say anyv more about it at this
‘stage.

Now, 1 move on very brietly to the duty un pneumatic tyres and tubes.
I have only a small point to make here and that relates to the tyres that
e used on animal-drawn vehicles. Everybody who uses the roads knows
:that the greatest damage to the roads i1s done by what are commonly
-called bullock carts: the ordinary solid-wheeied bullock cart cuts up the
road in a way in one year that ten vears of use by a motor car will not do;
and ] usk from that point of view and from the point of view of the
wretched animals which pull these very over-loaded carts with solid
wheels to bear in mind the advantages of doing evervthing possible to
ensure the use of pneumatic tyres on animal-drawn vehicles. In regard to
this particular duty T would also ask the Finance Member to bear in mind
the position that may well overcome this industry as a whole after the
war, It is true that there is a great deal of justification for this imposition
:and certainly I am not complaining in regard to what is being done today.
but T do urge him to look ahead too and to make sure that after the war
-other countries whose tyre industries are now booming for war purposes
-are not allowed to dump into this country in direct competition with the
local industry.

Finally, 8ir, a very small point in regard to matches. 1 think I can
12 Noon.  8afely speak for the industry itself when I say that not only

o were thev aware but that they are quite prepared to welcome
this incresse in excise. They realise that it is a very easy and suitable
menns of raising revenue at a difficult time. In fact if it is imposed in the
way thut it has been imposed, the price fixation would still be easy, but
hhere’ is no doubt at all that the actual retailer of matches has been pro-
fiteering very considerably. He was profiteering even before. On the
‘assumption that an excise duty would be imposed the price went up
-considerably before the Honourable the Finance Member's speech. I
appreciate the difficulties that were raised in regard to this question of
price control which was referred to bv my friend, Mr. Chapman-Mortimer,
but T do urge that some steps should be taken to ensure that this duty
which falls on the poorer classes should not be allowed to be the subject

‘%f.l?mﬁteering. That is all T huve to sax on the actual provisions of the
11,

Mr. Lalchnd Wavalral (Sind: Non-Muhaminadan Rural): Sir, 1 had no
-opportunity to speak at the time of the discussion of the Budget.

Some Homourable Members: Tt is a pity.
Mr. Lalchand Mavalral: The question of congratulations or no congre-

-luiat:iqns would have arisens then. We are now at a stage when we have to
«consider the Finance Bill, and what the Finance Bill requires is a demand
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for supplies. The stage for disputing expenditure is past. We have actu-
ully passed the Budget. Whether it has been passed on its merits or on.
account of the absence of Members of the majority Party in this House
is a8 question which need not be laboured here. However, the Budget has
beer passed anyhow. Therefore, it is necessary for us to consider at this.
stage the question with regard to the supplies very critically. 8o far the
Honourable the Finance Member has shown a deficit of 8'42 crores this
vear and his estimated deficit for the year 1941-42 is 20°46 crores. On that
point there could be no exchange of greetings between us. Such a huge:
and depressing budget will entitle no man to come forward and congratulate
the framer of such a budget. I submit he would be a bold man, a very
bold man indeed, who would feel happy with such a budget; he would also-
be & very bold man if he does not feel unhappy when the Finanee Member
comes forward and imposes a taxation for meeting the deficit Budget.
Therefore, this is no occasion for offering congratulations. One thing can
be recognised that the Honourable the Finance Member had a very onerous
and difficult task before him. He has tried to get aver it, but I submit:
that on that account he is entitled only to sympathy and nothing more. .

The Homourable 8ir Jeremy Raisman (Finance Member): Thank vou.

Mr. Lalchand Navalrai: Then the next thing for which I wish to express
iy thanks to him is for the little boon that he has conferred upon Karachi.
I am very thankful to him for having provided funds for establishing a
Radio Station at Karachi. I am ulso thankful to the Honourable the Com-
munications Member for having initiated the proposal and obtained the
grant.  Karachi’® demand, Sir, was imminent and irresistible, though it
was postponed from time to titne and we were kept on hopes.. We have got,
as I said, only a little boon. What has been granted to Karachi, which is
coming to prominence politically, commercially and in all other respects, is
really a small boon, because what was asked for Karachi was a full-fledged
Radio Station with long runge transmnission, but I find from the Standing
Finance Committee’s Report that only a small transmitter is being given to"
Karachi. . . .

An Honourable Member: Small people.

Mr. Lalchand Navalrai: No, we are big people, ard we are getting
bigger, and Karachi has come into very great prominence during the past
few vears in the eyes of the whole world owing to the manner in which the
present constitution is working there. The Report of the Standing l'inance -
Committee says that the Transmitter will be useful for Karnchi onlv. Such
n thing eannot be called a Radio Station. If the Radio Transmitter now
proposed to be installed at Karachi is to reach the city of Karachi only, it
cannot be called a Radio Station. What is required is that the Transmitter
should be able to reach the rural parts of Sind; the range of transmission-
should be such as to reach the rural psrts of 8ind. T take it, Sir, that this
is only a beginning, and T shall not, therefore, look into the mouth of the
gifted horse, but it is absolutelv necessary that Karachi should have a
Radio Station which should be able to transmit to every nook and worner
of Sind, and T hope that the Govérnment will take the earliest opportunity.
to import a larger set for 8ind.
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Further, 8ir, I suggest that the staff for this Radio Station should be
recruited from Sind and the station should be worked on a linguistic basis.
In this connection I should like to point out one thing. I have some in-
forthation that there was a8 small transmitter which perhaps was sent from
place to place where perhaps it was rejected or it was found to be not
«quite up to the requirements of those places, and, therefore, it has been
given to Karachi. . .

Dr. 8ir Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
wmadan Rural): The United Provinces Government sold it.

Mr. Lalchand Navalral: Because it was unserviceasble? Anyway, I
-don’t want to go into that question at present, but I am hoping, as. we have
been kept on hopes from time to time, that a bigger Transmitter would
aoop be supplied.to meet the growing needs of Sind. T am thankful for
%’I@innll beginning that has now been made, and T hope that a larger
transmitter will soon be granted to my province.

Now, Sir, 1 come to the question of the ways and means of meeting the
deficit shown by the Finance Member. This Budget would have met with
formidable opposition if the Congress Members had heen present in the
House, and it would have been little wonder even if the whole of the Fin-
ance Bill had been thrown out. From 45 crores in 1988-39 the defence ex-
penditure has risen to 84 crores. The question is, if India should bear this
burden. Sir, Indians have no hand in spending all this money, for the
matter of fact, Indians were not even consulted when the war wus started.
The Defence Department is, in my opinion, too sacred, or we may call it
t00 untouchable. There is no popular control over the expenditure and
there iz nothing to show that the additional expenditure is being incurred
directly for the defence of India and for the protection of Indian interests.
There is nothing to show how much is being debited to the British exche-
quer and how much they have agreed to pay. India would like to know how
the expenditure is being allocated and whether any overhead charges are
being debited to Britain. This matter of allocation of charges gave consi
derable trouble at the end of the last war and the matter was after a very
very long delay decided by a tribunal, but whether the decision was satis-
factory to both the parties need not be gone into at present. The same
difficulty may arise now and it must be clearly shown now what is debitable
to each party and India should bear only that which is strictly for the pro-
tection of India. There is pothing laid before us with regard to the Defence
Department as to how these expenses have srisen and which factories are
actually working for the sole purpose of the protection of India and which
are working in the interests of Britain. 8ir, these are points that should
e made clear, and we are not satisfied with a few pages of n skeleton
.pamphlet that were placed before us with the Budget the other day.

I now propose to go into the question of the removal of the deadlock. 1
‘must tell the House that I shall not enter into any controversy, T will not
deprecate any party and I will not say anything that will be considered in
any way distasteful, but T will give a few facts and then place my sugges-
tions.

No one can deny that the question of this deadlock is one which must.
in the interests of hoth parties, be removed without any further delay. It
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<cannot but be recognised that the present stalemate in the political situa-
‘tion is deplorable and is detrimental at this moment to Britain more than
to India. It is clearly in the interests of the British Government to mobi-
lise Indian goodwill and thus secure the whole-hearted and complete co-
‘operation of the Indian people in bringing the war to a victorious end,
instead of relying in the intoxication of their invincible power and adopt-
ing the present method of securing men and material from the people of
India. The British Government are to be blamed for their persistent
attitude of holding to their own and not yielding to the country’s legitimate
demands. In this connection, it is noteworthy to refer to what the
President of the Indian Liberal Federation, Sir Chimanlal Setalvad, said
ot a public meeting in Bombay held on the 18th February, 1941. He
deplored the unimaginative and distrusting attitude of the British Govern-
ment and said that the British Government’s offers to India from time to
time had been halting and not such as to eapture the imagination of the
people of India. I submit it is regrettable that the Secretary of State for
India, Mr. Amery, should have recently harped on his August offer and
refused to budge an inch. (Interruption.) If anybody wants to ask me a
question I shall answer it. These are facts which cannot be denied. This
is not an information culled from a paper, but this has been disclosed in
the very House of Parliament itself. On 6th February last, referring to
that August offer Mr. Cary asked the Becretary of State in the House of
Comnions, ‘‘If it is to be accepted as the Government policy that not
until the Indian leaders arrive at an agreement among themselves is any
forward step to be taken for constitutional reform’’. Further he asked if
that form of agreement must have the approval of His Majesty's Govern-
ment. Mr. Amery replied—and this is & reply which cannot appeal to
any one:

““I do not think I can do more than refer Mr. Cary to the statement of
policy by Government of the 8th August and November 20th, 1940'’. Mr.
Cary further enquired: ‘‘Is India to continue indefinitely in the present
political status? SBurely, India deserves a more positive policy’’.

That is how the members of Parliament have been looking upon the
Indian question, and I think every sensible man will also do the same. The
reply was ‘‘No'’. Ts not that reply disappointing and is it not one that
should not come from him? *‘The policy that I referred to is a very posi-
tive policy marking a very great advance.’’ Is it accepted here by any one
that it is a great advance? With such answers as these, no one can relieve
the Secretary of State from the responsibility for the present political dead-
lock. I lay the responsibility at his door and I am sure many will be of
my opinion. To be dogmatic is neither democratic nor statesmanlike. Any
delay in removing the present impasse is suicidal to the interests of the
British, no one can deny that. The demands of the political leaders in
India have been clearly expressed. Putting it broadly, the country wants
full self-government, status and in the meantime national Government res-
ponsible to the elected Central Assembly. Each party has put forward its
own views. Without being too exact. one can put it down that the Congress
wants a declaration that India will have independence after the war, and
national Government now responsible to all the elected elements in the
Central Legislature. Taking next the Muslim League, Mr. Jinnah, its
Precident, wrote in his letter to the Viceroy that the Muslim League-should
he consulted with regard to the total number of the exp.s,nded Council and
the redistribution of the portfolios and allotting a certein number of seats
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to ensure real power for the Muslim Lieague in partuership with the British
Governanent as a price for full eo-operation in the war effort. I am speaking
subject o correction, if there is any correction I will be ready to acoept it.
He also asked to be informed how the position of relative streugth of the
Muslini members would be affected in case the Congress ultimately decided’
to join. The Congress leaders were, it is understood, anxious to come to-
an understanding with the Muslim League:

An Eemourable Member: Who eays that?

_ Mr. Lalchand Navalral: That is the information I have got. (Interrup-
_%ions). I am open to conviction and T would stand any interruption. Let
sl put the w] thing and then you ean come forward with your awn case.
3. Jinnah did not attempt anvthing of the kinrd and he is said to have

declined to give any straight answer until the League is isgd as the
sele representative authority to speak or behalf of the entire Muslim com-

munity. Thia the Congress did not agree to. Mr. Jinmah, so far as T

have been told, then raised the Pakistan issue at the Muslim League session
of March last. Bince then the Congress had had to give up all efforts to
come to an understanding with Mr Jinnah or the Muslim T.eague. Mr.

Jionah's claim that the Muslim League should he accepted ns the sole

representative of the entire Muslim community has been repudiated by

many elements and other parties of the Muslim community itself such as
the Jamiat-ul-ulema-i-Hind, the Ahrars, several Shia leaders and Momins.

At the Muslim Azad Conference held last summer. all the Muslim Nation-

aliste repudiated the demard and actually supported the Congress demsnd

for a constituent assembly. (Tnterruptions from the Muslim League
Benches.) If you cannot follow me, who asks you to follow? I will go on
in spite of your interruptions. You may rest assured.

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member should not be interrupted.

Mr. Lalchand NWavalrai: The leader of the Ifberals. Sir Chimanlal
Setalvad, in a public meeting in Bombay has said that the Muslin League
was drifting into an extreme position by its Pakistan demand. This is not
my own statement. Any partition of India us asked for hy the League
would not onlv be against the best interests of the country, but would also
be suicidal to the Muslims themselves. Sir, I now come to the demand
of the Liberals. It may be said that they want a definite promise of
dominion status. (Interruptions from the Muslim Leusgue Benches.) I
am not now attacking you. Be a little cool. Tt may be said that they
want a definite promise of dominion status within a specified date such as
one year after the war, a definite assurance that the minority community
will not be allowed to obstruct or veto palitical progress and an assurance
that the country will not be divided into Hindu and Muslim India, as
suggested by the Muslim League.

The Hindu Mahasabha practically asked the same as Liberals, but with
a threat of direct action in case threir demands were not met by the end of

March. The Ali-Indin Hindu League urges upon the GCovernment to
proceed forthwith with the formation of an expanded Council consisting

purely of non-official Indians representing important elements in the
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nationsl life of the country and place at least one of them in charge of the
Defence Department. It asks the British Government to approanch the
Indian people in a right spirit and persuade them to share and shoulder
with the people of United Kingdoin, the responsibility of fighting the
Totalitarian forces, not merely for the estsblishinent of democracy in
Poland and other European countries but for the establishment at the end
of the war of a representative government in India invested with the same
powers and privileges as the self-governing colonies of Canada, South
Africa or the Australian Commonwealth,

Sir Syed Raza Al (Cities of the United Provinces: Muhammadan
Urban): These are not colonies.

Mr. Lalchand Navalral: T am open to correction. I will call them
Dominions. I must take you as an authority.

8ir Byed Raza All: T suppose I am.

Mr, Lalchand Navalral: You are, certainly. Then, the Working Com-
mittee of the All-India Aryan Political Congress has also urged, by a
Resolution, upon the Government to make a definite declaration imme-
diately that Dominion Status will positively be granted to India within &
year after the termination of the European war.

These are the demands that have been put forward by the several
perties. I am just giving my own suggestion as to what should be done.
But when the. British Government have solemnly declared their firm and
unsalterable resolve to concede freedom and equality of status to India,
why then meake this solemn declaration dependent upon the agreement
between the Congress and the Muslim League, which have drifted so wide
apart? 1f the British Govermment is sincere in its resoive, it should,
instead of waiting for a recociliation between the differing demands, go to
the people, whom these and other political bodies prefer to represent and
get their mandate as to the future constibution of the country and the
time limit for its inauguration, as well as the interim system of Govern-
ment. Thus, instead of wooing any party, the British Governmnent will
ascertain the will of the people as & whole and as to the reasonable safe-
guards for the minority community. It should not be beyond the wits of
Government to devise a suitable machinery for obtaining a verdict of the
people through elected men who shall command the confidence of the
country. The Government will by this method be uble to test the re-
presentative capacity of political organisations which claim to be the custo-
dians of the conscience of the community or country and at the same time
to give an unmistakable proof of the British Government’s sincerity and
love of freedom to the country and the world, thereby raising their moral
prestige beyond all calculations in laying the foundations of a true and
lasting friendship on the basis of equality between both the British and
Indian countries.

An Honourable Member on the Muslim League Benches: Who wrote
that for you?

Mr. Lalchand Navalrai: Do you think that I could not have made
these suggestions of my own? - .
-]
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An Hogourable Member:' This is a written speech.

Mr. Lalehand Navalral: On this subject it is very necessary to make
s written speech and even the Homourable Member himself was rendiag
irom a written speech the other day, and I do not know why these
interruptions are mnde. These are not graceful interruptions at all.
Because it does not suit any Member that such pointe are raised, he
should not make any interruptions.

»,

Anyway, I think it might be » wrong mathematical culculation of
Sir Ziauddin Ahmad and I would excuse him on that sccount. Sir, I
have_put forward my own view and my own suggestions; it should not
hurt any other Party; the sum-total of what I am_ asking is tha% the [British
Government should neither be persistent in standing still and only being
spectators, to see how far parties are drifting here, or how conferencas are
heing made or what expressions are being used: they raust take cqurage
in both hands and come forward and find out how to end this deadlo:k.
Now, Sir, a conference is at present sitting at Bombay and that confer-
ence is also considering this juestion but all these are suggestions that
have been made and, as I said, it will not be beyond the wits of the British
Goverriment to soon find out some way or other to end this deadlock;
ctherwise we say that half-hearted, or, it may be said, even forced help
15 being given for the purposes of the present war. If India is to be satis-
fied, and at this critical moment it is very necessary that it should be
decided ot once; it is only then that it could be claimed and everyhody
would say that it is the willing help that India is giving for the war. Sir,
1 won't go into this question any more. Now, Sir, reverting to the ques-
tion of taxation . . . ..

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): May I inter-
rupt the Honourable Member? When he has quoted me and referred to
me,.I cannot sit here quiet, but I must assert in this House and this should
go on the record that he is quoting me entirely incorrectly; he has com-
pletely misrepresented me when he has quoted me, and the Party that T
lead.

Mr. Lalchand Navalrai: I said, Sir, while I was speaking, that 1 was
open to correction and that I would be very glad that. when the Honour-
able Mr. .Jinnah has come forward to enter his own protest against this, it
would be in the fitness of things for him to come out and say what he
actually has said.

Mr. M. A. Jinnah: But I do not want to repeat what I have said; what
I have said is on record; only, you have misquoted it entirely incorrectly.

Mr. Lalchand Navalrai: T will not say that I won’t take what the
Honourable Member says, but until and unless that written speech of his
is placed before the House, his simply saying that ‘'L have not said this’
would not satisfy any Honourable Member.

Mr. M. A, Jinnah: The Honourable Member, Sir, has not quoted from
any of my speeches.

Mr. President (The Honourable 8ir Abdur Rahim): The Chair thought
he wns auoting from the Honourable Mamber's speech?
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Mr. M. A. Jinnah: No, Sir; he has given his own version which is
entirely wrong.

Mr, Lalchand Navalral: It is not my version; I have been referring to
a letter. written to the Viceroy.

Mr. M. A. Jinnah: Will you kindly read that letter?

Mr. Lalchand Navalrai: Let us sbe if you have any other side; other-
wise 1 will sav that you are not able to- contrgdiet it. I will leave this
question because I also knew that some controversy will enter into this
discussion, but then the point is that now I have finished it and I have
come to the other point,—and I think that is a point in which on the
contrary T ehall have the support of the Muslim League . . . . .

Mr. M. A, Jinnah: In fairness to the House, you should read that
letter,

Mr. Lalchand Navalral: Sir, the letter wes not wrilten by me, nor
received by me, and the meaning should be nade clear either by the
writer or the receiver of the letter. My point is what T read in the papers;
T did not go up to Mr. Jinnah to show me the letter, which he would not
have shown me. Then I say, Bir, that if the Honourahle Mr. Jinnah is
satisfied with only saying ‘‘no, what you say is incorrect’’, or that that
was not contained in the letter, the burden is8 on him to show.
(Interruptions.)

Coming to the question of taxation, in my opinion taxation fis generally
raised to mest the cost of administration and to meet the expenditure on
nation-building purposes. Extraordinary expenditure must be met by
extraordinary ways and means. War expendilure is an extraordinary ox-
penditure, and it may be so much, and it may grow still so much more,
that no taxation can cope with it. The Indian Government enjove much
credit, and all the war expenditure should be raised by borrowing and such
other means. That will be only a just and equitable way of meeting the
demand. The present generation should not be squeezed out of all pro-
portion but the debts so incurred should be distributed so that the present
generation and also the next should shoulder the burden. 8ir, I certainly
shall have no objection if the taxation is raised from those who want the
Government to impose or incrcase the taxation. The Indian representa-
tives are against any more taxation; so are the Nationalist Party of this
House and also our Muslim League Party on this side of the House.

Mr. Muhammad Nauman: You are also & Muslim lLeague member?

Mr. Lalchand Navalrai: Well, you are my brethren—how can I forget
the Muslims unless they want to go back to Baluchistan and the

frontiers? (Interruptions.)

Mr. President (The Honourable Sir Abdur Ralim): Let the Honourahle
Member go on.

Mr. Lalchand Navalral: Sir, the people have no taxable -capacity to
pay more taxes. ‘i'he European Groun want the imposition of additional

02
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taxation. Anyway I do not see any objection coming from that sido;
on the contrary, they were talking as if they wanted to give a mandate
to the Finance Member to impose taxation for . war purposes. They no
doubt have a large taxable capacity to pay incremsed taxes, and let them
come forward at this critical moment to help India in the matter of its
protection. It might be said that that would be discrimination. but why
should not that be? They not only live on Indian money, but they have
become too rich and fat (interruption)—of course you, Mr. Boyle, are tall
and slim; they have virtually the whole commercial and industrial mono-
poly—I do not think they will deny that. They have large Bunks, ship-
ping concerns, shipping interests, monopoly in jute and several other com-
modities and concerns, and even the Indian merchants do their business
through them. I am told that there are certain concerns \in the United
Kingdom who refuse to export materials to Indians unless the orders are
placed through the European firms in India. I am supported in this from
this side and they say it is so. Is not that condition, therefore, deplorable
for India and now you are proposing that the Indians should also he
taxed? Why don’t you tax Europeans only becsuse the profits which
they have made have been made either through the Indian trade or their
own trade from India? 1t would, therefore, be in the fitness of things to
levy an additional tax on these European commiercial concerns.

Then, the Honourable the Finance Member wants to realise 6-81
crores by additional taxation. On this point, I have been asked by the
Indian commercial community of Karachi to refer to their views and also
to refer to the Resolutions which thev have passed. The Buyers and
Shippers Chamber of Karachi says:

*“The defence expenditure of the Government of India has piled up due to the
war from 45 crores in 1838-30 to 84 crores, as proposed, in 1041-42. We emphasise the
need for a fair and just allocation of expenditure between India and the United
Kingdom and are of opinion that a major portion of it should be borne by the latter
country. (I referred to this point a little while ago and I fully endorse it.)"

The Chamber further goes on to say:

“Government cannot expect the people to shoulder the burden of India's defence
expenditure unless their representatives are placed in charge of the Defence portfolio,
all important positions are held by the Indians and the proportion of the Indian
officers in the army, navy and air force is substantially increased, The Committee
deplores the further additional taxation amounting to Rs. 661 crores and is of opinion
that the taxable capacity of the country has long been over-reached.”

This is the opinion of the Indian merchants. In conclusion they have
urged upon the Government to cease the imposition of taxation to meet
defence expenditure and express the opinion that recourse should be had
to other methods such as borrowing. I tell the Honourable the Finance
Member that by means of this 8°'61 crores he is not going to balance the
Budget at all. He has already said that he shall have to raise 18 crores
and more by loans and borrowings. If that is so, why should he trouble
and harass the people of India and increase the income-tax which is already
too much for the people to pay. I am not in favour of raising even the
excess profits tax to the extent to which the Honourable the Finance
Member wishes to raise it because in my humble opinion it will affect the
growth of industries. T would, therefore, submit that the Honourable the
Finance Member would be well advised if he does mot charge this addi-
tional income-tex and other texes to which I will refer presently.
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Next, I come to the question of the duty on matches. With regard to
this tax, I would like to restrict myself to the case of the cottage indus-
tries . . . .

Mr. President (The Honoursble Bir Abdur Hahim): Today being Friday,
the House has got to rise now.

a 'Il'(ha Assembly then adjourned for Lunch till 4 Quarter Past Two of the
OCK.

The Asscinbly re-sssembled after Lunch at a Quarter Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

- Mr, Lalchand Navalral: Sir, in continuing the discussion on the excise
duty on matches, I wish to submit that this duty will operate harshly upon
the cottage industries. In 1984 a duty was imposed on this industry and
the excise duty was one rupee per gross matches containing 40 sticks each.
It was Rs. 1-8-0 for 60 sticks, it was Rs. 2 for 80 sticks and so on. Even
at the time when this excise duty was imposed, representations were made
to the Honourable the Finance Member that the duty was three times the
cost price of the goods. Now, Bir, it has again been doubled. The danger
is that these small factories will get annihilated. These small factories are
doing useful work, they are maintaining u large number of labourers and
other employees and if they cannot ¢ on, they will have to close down
the factories and the unemployment will very much remain in the country
and it will rather increase. It is, therefore, necessary for the Honourable
the Finance Member to consider that this duty should not be imposed. If
this duty is removed, it will encourage and help the industries in India
which we want to see established in India. The Government also recognised
in 1934 that if this duty was imposed, it will affect the cottage industries
which will be unable to compete with big industries. The Government,
therefore, came to their help and provided a rebate and that was fixed at
ten pies per gross of 40 sticks for matches manufactured by factories. This
ten pies per gross works out to ten pies per rupee. Therefore, I am sub-
mitting that if the duty is to be retained anyhow and also to the extent of
doubling the duty, then in fairness and equity, double rebate should also he
given. That will save the cottage industries to some extent. It is from
that point of view that I am urging that these representations which have
been made have been based on materials and on facts which do really show
that if no help is given to the cottage industries, they will come to u stand-
still.

Another thing with regard to this duty is that which hus been urged by
many Honourable Members of the House and that is with regard to
controlling the prices. The Honourable the Finance Member knows that
even before this tax was proposed, even before the budget lime, the manu-
facturers and the retail sellers raired the price to double what it was before.
I think thev are now charging two pice per box and now they will be in-
creasing still further. Tt is, therefore, necessary to take early steps to
control the price of matches.

Now, Sir, connected with thig is the question of .indust;ies in ‘India_.
India’s vital und imminent need of the day is the creation of industries and
helping them to grow up. In this, T am sorry to say that the Government
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have failed. India, at ong time was self-sufficient in industries even though
that was not the age of machinery. It was an age when industries were
worked only with man power. But even in those days, India wag self-
sufficient in all respects. Bince then those industries got annihilisted. I
will not go into the question why they came to a stand-still. One can
realise that if instead of man power, machine power is used, it will turn
out the cottage industries and they cannot compete with machine power.
Now, at present we find that everything is machine made and from that
point of view it is the duty of the Government to see that the industries
are enlarged or in the first place the industries are established. Now, Bir,
there are not many industries in India. And India requires industry of
every kind and why should not India be self-contained in that direction?
Before the last great war there were no industries worth the name and
there were insistent demands made in this House and outside that Govern-
ment should give help and encouragement in starting them, but nothing
was done. There was of course the European interest and there was exploi-
tstion which had to be protected by Government because after all the
Europesn commercial community is a powerful body. But although it was
the duty of Government to establish industries and help them to grow,
we are not able even now to make many parts of machineries needed for
industries and have to send for them from outside. During the great war,
however, some steps were taken because it-was necessary that weapons and
other things required for the war should be made here. and so some
industries were established and railway workshops undertook this work.
But after the war we found that the railway workshops again began to do
their own work and these other industries did not exist. Now we are told
that manvy workshops and industries have been started and the Defence
Secretarv made an offer to us the other day to go and see ther.

Mr. 0. M. @. Ogilvie (Defence Secretary): T ropent it, Bir.

Mr. Lalchand Navalrai: 1 am thankful to the Honourable Member and
I must give him a tribute, because, even with regard to that untouchable
department of Defence, we have very often got information which was not
so evasive as we get from other Depurtments. However. I do not deny
that there are factories and workshops which are working now. But my
point is that you should do still more; and what T want to urge is that these
things should not be done only for the purpose of this war but they should
be done permanently so that they may be useful during peace time also.
Advantage should be taken of the present situation and the industries which
are being started for the purposes of the war should be established in such a
manner as to continue even afterwards. Even in the case of private in-
dustries, if any subsidies have to be given or if you find that they can
stand fair competition without any subsidies but they require some help
trom Government. that help should be given freely and liberally.

1 nmext come to the poor mnan’s income-tax. Bir, this income-tax, as
everybody knows, was at first imposed as an emergency measure aud
assurances were then given that it will not be a permanent tax and after
the end of the emergency it would not be levied. But then what happened -
It has become permanent, not only in the shape and form in which it was
first started but from time to time it has been increased and its incidence
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Das been changed again and again. Its first incidence was two pies per
rupee, then it was raised to four pies per rupee and later on when this slab
systemn came 1. instead of the step system, it was increased again. No
aoubt an mcome of Re. 2.000 is not assessable. but what do we find? ‘_Th.a
nrst Rs. 1,500 are exempted and no charge is made, but subsequently if it
w only Rs. 501, the incidence is nine pies . . . . .

The Honourable Sir Jeremy Raisman: Does the Honourable Member
reabise that the tax in the case he has given is less than one rupee?

Mr. Lalchand Navalrai: What [ am submitting is that the income-tax
is pow being raised in the form of a surcharge from 25 per cent to 88-1/3
per cent. I have quoted the opinion of the commercial communities and
it is very clear that the taxable capacity of the people has been reached.
‘Therefore, I would request the Honourabtle the Finance Membey to think
over that suggestion: the smull amount he will be getting from this he can
take very well by borrowing. After all if you are going to borrow 18 crores,
& crore or 50 in addition will not break the bones of any lender who lends
you that money. These ure days of lease and lend; and I think the Govern-
ment of India also, since they enjoy great credit, should foliow the example
‘of lease and lend and make money that way rather than by putting a burden
‘on people who cunnot bear it.  Of course, the Honourable the Finance Mem-
ber will not see our point at all. He has made up his mind and he knows
also our capacity on this side to oppose him. We are saying all this only in
oraer to persuade him and if he agrees, he will be getting the blessings at
least of those poor men. It is not that the people can pay this money: .but
your rules and regulations are so hard and rigid for recover'ng it anyhow,
we know how your Income-tax Officers deal with people. The officers
sitting in the Central Board of Revenue will say, even when these matters
reach them, thut the lower officers have done they will not interfere and
the matter is finished: that is their stereotyped reply. The Income-tax
Officers use a good deal of coercion and take down statements by force and
cajolery, and tell people that if this is not done they will charge much more.
‘They are armed with the power of prosecution, and many prosecutions are
tbeing made. Therefore, so fur as income-tax is concerned, it is this Hounse
that should see that it is put on to such an extent that it can be easily paid.

T do not find the Honourable the Commerce Member in the House, but
I have one matter which I will place before the House. I have got repre-
-sentations from Karachi with regard to the difficulties over export of wool.
India hus a grent market for wool in America. The present policy of allow-
ing only a small quota to be directly exported to America is detrimental
‘to the interests of the wool merchants here. The Meek-Gregory Report
discloses that the United States is a fairly large buyer of Indian wool, and
at the beginning of the war the introduction of wool control and consequent
restrictions brought many complaints from the carpet manufacturers there.
‘This pcsition seems to have improved somewhat, but the carpet mills are
still short of supplies of Indian wool and are anxious to purchase from India
to the maximum possible extent. The second feature of this trade is that
the United Kingdom has controlled the prices of wool when exported to
the United Kingdom at Liverpool. There again the middleman has a ghare
.of prices and that reduces the prices of the wool in India. . The prices fixed
are unreasonable, unremunerative, affording a poor margin to the already °
‘hard-pressed growers. The third feature of the question is that the British
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government is the sole buyer of New Zealand wool for the duration of the-
war, leaving a substantial margin to the sellers there. A similar advantage is.
given to the sellers of wool in Australia when they export to the United
Kingdom. The consequence of all this is dumping wool in India and that
is the complaint that I have received from Karachi which besides affecting
the Indian trade has hit the grower hard. ' “ ,

Now, I come to the question of the Defence of India Act. The Honour--
able the Home Member is also not in his place now, but thigs will surely
reach him.. But the Defence Secretary is there. I am concerned with:
how the Defence of India Act is being enforced. I know that I was a party
also to it; there is no doubt about it .

.....

s

Mr. Muhammad Nauman (Patna and Chota Nagpur cum  Orissa:.
Muhammadan): Willing or iunwilling party?
Mr. Lalchand ‘Navalrai: I am just explaining it. The provisions were
so very drastic that the Parties on this side opposed it very strongly; but
there was mo help for it. When you introduce anything like war and say:
*Do you want us to win the war cr not™' and such like questions, one can
find no help. This Act has been enacted in a manner that its provisions are
drastic and harsh. But then an assurance was given that it will be worked
well but it was this morning that in reply to the supplementary questions
put by my friend, Mr. Kazmi, that the Home Member said it was a matter
which wag left entirely to Local Govermments. Well, did we bargain for
that? On the contrary, we wanted that rules should be made by the
Government of India, and thut if those rules were not properly applied or
used by the Provincial Governments, it was the duty of the Government
of India to bring pressure to bear on the Provincial Governments to see that
those rules were properly administered so that there be no abuse of those
rules. I understood the Honourable the Home Member to say that they
have framed one set of uniform rules for all provinces. That shows that
the Gnvernment of India must have framed those rules for the use of the
Provincial Governments. It is, therefore, the duty of the Government of
India to see that those rules are properly administered by the Local (Govern-
ments. They have the power to do so under the power of superintendence
which is inherent in them, in fact it is their duty to see that those rules are
not abused. Whenever any complaints are brought to the notice of
this House regarding the application of those rules in the provinces, it is the
duty of the Honourable Member to go minutely into those complaints and
remove all causes of grievance. But every time a complaint is made to
him, he gives his stereotyped reply that it is a matter for the Provincial
Government and the Government of India have nothing to do with it. I
hope T shall not receive such replics her_a.ter, but that the Honourable the
Home Member will see that these rules are fairly administered in the pro-
vinces  Sir, two instances were brought to the notice of this House by
means of questions, and there was also some discussion over one of these.

One instance related to the arrest of Professor N, G. Ranga, a Membo:r
of this Assembly, under the Defence of India Act, because soon after his.
release after the expiry of his term of imprisonment, he was again srran?ed

‘ and was not allowed to attend the Assembly Bession. When this question
was raised, the Honourable the Home Member said that it was a matter
for the Provincial Government and this Government had nothing to de
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with it. Is not saving the liberty of the Members of this House in the
hands of the Honourable the Home Member? If it is not so, then in whose
hands is it? It was stated that Professor Ranga was on his way to Delhi
to attend the Assembly Session. He was not coming here on any private
business. He was coming here in response to a summons from His
Excellency the Viceroy to attend the Assembly, and if there was anything
seriously wrong which led to his re-arrest und confinement so as to prevent
him from attending the Assembly Session, we should have been informed
of it,—we should have been informed of those reasons. Anyway, he was
not allowed to attend the Session of this House. Even in ordinary cases
when a summons is issued by a court to & person and he attends the court,
he caunot be arrested as long us he is on his way to the court, and only
after he leaves the court premises he can be arrested or dealt with.
That provision of the law ought to appiy to any Member of the Assembly
who comes to attend the Assembly Session.

Then, Sir, the other case was mentioned by my friend; Sardar Saunt
Singh. I do not know the actual facts of the case, but the information I
have is this. A doctor was arrested on the ground that he had sold a
controlled article at a certain price, which probably he should not have
done. Subsequently they found that the offence for which the doctor wae
arrested, namely, the sale of a controlled article for a certain price, was no
offence at all, as it was not a controlled article. But then what did they
do? They got him ‘prosecuted anyhow,—and that was very vindictive,—he
was prosecuted for cheating,—but the court acquitted him. Bir, if things
like this happen, in the name of the Defence of India Act, it is really a great
danger. The Defence of India Act was framed with the sole object to see
that there was no obstruction in any manner in the prosecution of the war,
and so within those limits it should be administered.

Lastly, Sir, 1 come to the grievances of the ewmployees o the 1'osts and
Telegraphs Department. The Director General of Posts and Te.egraphs
seems to have changed his mentality, after he has got his extension, in his
dealings with his subordinates. Sir, I will not take much time and so I will
come to the point at once. He hus adopted a policy now which verges on
miserliness. Whenever he hag to deal with a question affecting the interests
of his subordinutes, he adopts an attitude of miseriiness and looks nt every-
thing from the point of view of unremunerativeness. He does not lock o
the convenience or welfare of those people who requiie something to be
done. In that connection the Director General has said something in his
annual report on the working of the Post and Telegraph Department for
1989-40. 1 take this from the Telegraph Review, and this is what is stated
here:

“In presenting the annual report on the working of the post and telegraph depart-
ment for 1039-40, the Director General observes, with considerable pride,”—I don’t
think he hag. pride, but he is acting like a bania,—‘‘that the surplus amounting to

about 90 lakhs earned during the year is larger than that has been realised since the
sccounts of the department were pfacecl on a commercial basis in 1925-26."

Then he says he is applying the commerecial principles in assessing the
services rendered by a public utility department in determining its adminis-
trative requirements. Sir, commercial principles cannot be applied to
adniinistrative requirements when you have to give salaries or allowances
to your employees. It is said here:

“The Director General with evident glee'’,—these are their words,—I do not kmow
if it is right to wse them, but he 15 always cheerful,—'‘that while a sum of 14 lakhs



1382 LEGISLATIVE ASSEMBLY [14TE MARcH, 1941

[Mr. Lalchand Navalrai.]

should have been necessary to meet the normal increases arising from mnormal incre-
ments in staff salaries and increase in the pension bills, the actual increase in ex-
penditure amounted to ten lakhs.' ‘

He is giving oredit to himself because he has made a saving of Rs. 4
lakhs, and this was certainly at the expense of the employees. What has
been the result of that? They describe the result too. The Director
General himself says:

“This was rendered possible by continuing to observe all reasomasble ecomomy in
expenditure and by utilising (tAese are importemt words) more fully the unused capa-
city of existing staff.” '

That would mean, make them over-work.

B:r Gurunath Bewoor (Director General of Posts and Telegraphs): Not
at all.

Mr. Lalchand Navalrai: But the result has been,—they say:

.. "It indicates a commercial mentality of the worst type which suffers from no
‘grupk- to deprive public servants of that relaxation from strenuous duties which
“the rules framed by Government entitle them to have. It is therefore not surprising
to note that nocturnal candles have to be burnt in many offices to dispose of
the continuous flow of accumulations and, as the. . . . . "

Mr. Deputy President (Mr. Akhil Chandra Datta): What is it that the
Honourable Member is reading from?

Mr. Lalchand Navalral: I am reading from a review.
8ir Gurunath Bewoor: Why don’t you quote from the report itself?

Mr. Lalchand Navalrai: That report is not in my hands; if it is given
to me, I will quote from it. |

8ir Gurunath Bewoor: If you had only asked for it, I would have
gladly given you one.

Mr. Lalchand Navalrai: Unless the Honourable Member says, these
are not the words used by him: *“ . . and as the D. E. T. Patna admits,
that clerks in his office have to attend office on holidays.”’ If they are
made to work on holidays or they are made to work overtime and paid
nothing for it or any increase in the salary, it is a matter which cannot

be brooked. Then,

Yo Applications for ordinary casual leave, even on urgent grounds, are
categorically rejected by officers who direct their subordinates to report sick and sub-
mit medical certificates.”

I next come to the question of stamp vendors. With regard to them
there is great complaint and from Karachi representations have been made
to the Director General to improve the condition of the stamp vendors.
But nothing has been done, and I find from the Postal Sentinel which is
well known to the Director Genersl, that no reply has been given by him
to their representations. It is said by the officer of the Union:

"We have made a reference. The matter has slready been explsined in my

Krevimu letters on the subject and needs no further elucidation. The Union will feel
ighly obliged if the matter is decided early.’”
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8o far as stamp vendors are concerned, it is urged on their behalf that
these men have to perform very arduous duties at the counter, deal with
cash and:face thousands of members of public speaking various languages.
They are, therefore, supposed to be fit to meet all the members of the
public, be competent cashiers, etc. They also generally perform the
functions of enquiry clerks. They are expected to possess all the general
information regarding the working of the post offices. Besides, the stamp
vendor serves as an advertising agency for various postal services.

As regurds trunk connection between Ruk and Kotri, I have spoken to
the Director General on that point. I was feeling a little
unhappy at the way the reply was given the other day, but
I won't pursue it further. T would only tell the Director General that the
question should not be shelved in that manner. Enquiries should be made
and if personal inierest is taken by the Director General, I hope that we
will get that connection very soon. I can assure him that the Collector
and other district officials are anxious to have that connection because that
is the only part in Sind on the main line which has not got a trunk connec-
tion, and it cannot be said that there are no towns or districts there which
are important, such as Larkhana and Dadu. If the matter is left to the
engineer who usually sends Lis subordinates to make enquiries, then there
will be no hope. But I submit there are the two sides of the river, and
on the left bank you have got all connections, and it is only the right bank
and this portion that requires connection and I would request the Dircctor
General not to plead against unremunerativeness. (Interruption.) I have
put forward some important points and I reserve some for the amend-
ments that will come up. With these words I resume my seat.

3pmM,

Mr. Muhammad Aszhar Al (Lucknow and Fyzabad Divisions:
Muhammadan Rural): Sir. T agreed with the Honourable the Finance
Member when he said that he did not believe in taxing a country during a
war more than its capacity. T also agree with him when he said that
during a war, and especially such a great war as the present one, no country
can halance its budget. These are very good principles, but what do we
find under the Budget? We find that taxes have been levied, we find
that people are asked to subscribe, we find that in different ways people
have to pay, about which complaints have been made in this very House.

But, 8ir, I am alive to the need and the exigencies of the oceasion.
I know that it is a very unprecedented war and the Defence Department
wants money and we have to provide money somehow. I said the other
day that we can meet this defence expenditure not by taxing the people
bevond their capacity but by taking lcans. The Honourable the Finance
Member said that the credit of India stands very high today and that the
external debts have ulso been reduced to a great extent. 8o, Sir, why
should not an internal loun be floated here und I am sure India is capable
of giving lavishly for the loans, if the Government wants. Sir, at the
same time I would ask Honouruble Members, not only of the Executive
Council, but also highly paid officials to forego a great part of their own
monthly income. If the officials and the Europeans in this country want
that Indin should macrifice men and money and everything that India
possesses for the good conduct of this war, I would ask them to show by
example that they are prepared to sacrifice not only their pay but what-
ever they can give for India’s assistance towards the prosecution. of the
war. Retrenchment and economy are to be the principles that should
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govern our action when there is such a great calamity as we have now in
Europe. We not only read in the papers but we are also told in this House
that it is & very great war and never in the world has such a great war been
fought. So, why not sacrifice according to the occasion and meet the
expenses of the war ¥ If you want to win the war, India will not be in
way backward in subscribing to the loans, if they are floated. We also E:s
that new Departments have been opened recently. It was complained in
this very House at one time not long ago that very highly paid officiala are
being appointed. We heard that there was an example set by one of the
high officials here and we are surprised that other oﬁicials did not follow
the example of that great high official in reducing his pay or nos, acoepting
a higher pay for a new post to which he was transferred. Remernber that
high Government officials hold key positions in India and if they are pre-
parcd to go to any length in making sacrifices to win this war, I “think
India will not lag behind.

. "8ir, we Indians generally think that India is considered to be a milch
cow but T ask the Government and these highly paid officials to realize
that this idea should somehow be driven out from our minds at this junc-
ture and Tndia is not to be considered a milch cow, to be drained out.
Our European friends should know that they must also be ready to make
sacrifices by their example. We know that if you tax we have no other
alternative but to pay. You may increase the taxes. You may ask for
subscription. You may tax the land, property, professions and every-
thing that you like. We have no alternative but to bow down but remem-
ber that this is not an oeccasion” when Tndia should be treated like that.
Just as in Europe and in England, nations ure sacrificing, so in India by
their example should Europeans be ready to make sacrifices. Now, Indian
troops have gone to the front and other places. In the same way, those
in authority here should also set a noble example.

The Honourable the Finance Member has put a duty on silk yarn. We
Indians on the other hand claim that unless and until you put & counter-
vailing duty on the piecegoods, it will hurt and harm the cottage industry
of India very much. You may not believe in this und it is not a matter of
academic discussion. It is not a matter of essay or theory but when you
come to practical politics you ought to attend to this ecliim of
Indisns that there ought to be an import duty, especially when
we know that this import in India is mostly done from Japan.
We are not very much enamoured of Japan today. We know what
Japan is doing today and, therefore, why is it that the Government
of India is not prepared to impose a heavy import duty on Japanese goods.
If a heavy import duty is pur on these pieccgoods which eome {from Japan
I am sure the Government of Tndia will realise a large amount and India
will not be in any way affected. It may be an academic discussion. If
the Honourable the Finance Member discusses this gquestion with the
industrialists, not only European but also Indian, I am sure he will come

t,om;he conclusion that a heavy duty ought to be imposed on Japanese
goods. '

Now, 8ir, 1 find from the vapers that mny own province, the 1nited
Provinces, has not got a deficit hudget but they have to a certain extent
saved some money, and that the surplus comes to about Rs. 4,84,020; in
fact what surprises me is that I find that the United Provinces Govern-
ment has not imposed any tax at all. Now, 8ir, it is to our good of course,
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but today I stand hLere to defend my own constituency, that is the province
of Oudh, and I say that we are not liable to any tax st all either from the
Central Government or from the United Provinces Government. Sir, my
oontention is that there have been treaties between the East India Co.
whose place the Government of India now occupy; long, long ago and the
former kings of Oudh, and I will quote today a sentence or two from those
treatics—even the decisions from the Privy Council and other places—to
show that the Province of Oudh will not be liable to any tax whatsoever
whether imposed by the Central Government or by the Government of the
United Provinces,

The Honourable Sir Jeremy Raisman: Shall we all go to Oudh?

Mr. Muhammad Ashar Ali: Who can stop you, but, when you go there,
it may be that we may ask that you may have to pay some taxes.

The Honourable Sir Jeremy Ralsman: Oh, no.

Mr. Muhammad Aszhar Ali: Sir, the Finunce Member of the Govern-
ment of Tndia, while introducing the Budget for 1840-41, announced that
the Government proposed to impose fresh taxation of Rs. 11-51 crores to
meet the deficit of r.ilitury expenses to be incurred by the Government
of India which has been caueed on the principle that the Government of
India is jointly responsible for the external defence of India with the Home
Government. In this way the Government of India is responsible for the
Indian forces stationed at Egypt, Palestine and other foreign places. This
year, Sir, they say that thev want 84 crores. S8ir, up to the present time
the Home Government used to pay all such expenses and British
Government used to pay all such expenses and British India was
not responsible but after the Chatfield report for adjustment of the
expenses betwsen Tndia and the Home Government, the said Cormunittae
recommended that India should be made jointly responsible for the external
defences of Indin also; but, Sir, it is submitted that in any case my own
province of Oudh is not responsible for the said expenses and such addi-
tional taxation either in tespect of sugar, petrol, motor-spirit or tyres or
whatever it may he and the enhancement of railway rates, ete., for the
following reasons:

(1) That thers was a treaty on the 10th November, 1801, between the then ruler of
Oudh and the late Honourable East Indian Company. Under article one, the said
ruler ceded one moiety of his kingdom to the said company. Under arbicle three
the said company agreed to defend the reserve dominion of Oudh rulers against all
foreign and domestic enemies. No claim for its expenser could be made from the
Oudh rulere for which the territorier ceded would be liable. Under article six the
said Tuler agreed to establish in his reserve dominion much a system of admini-
stration to he carried into effect hy his own officer as shall be conducive to the pros-

rity of the subjects and to be calculated to secure the life and property of the
inhabitants,

{2) That about 1854.55 the said company resolved to annex the kinedom of
Oudh on account of the failure of the Oudh rulers to perform their obligations men-
tioned in article 6 of treaty and referred to in paragraph 1 and invited the opinion
of Lord Dalhourie's Government on it. The opinion of Tord Dalhousie and the
members of his Council was a divided one. ELord Dalhousie was of the opinion
that the said treaty did not contemplate the annexation of the Oudh domain, while
the mnembers of the Council were of the contrarv view. Mr. Pencock, the Law
Member, was of the opinion that the Oudh kingdom could be annexed for the specific
performance of the obligations referred to in article 6, para. 1 and ne also held
that under article thres the sail company engaged to defend the Oudh territories
from all foreign and domestic enemies. He also did not recommend that any part of



1386 LEGISLATIVE ABSEMBLY [14TH Marom, 1041

[Mr. Muhammad Azhar Ali.]

the revenue of Oudh after annexation should be applied to t.e payments of military
expenses for which territories were ceded under Art. I of Treaty of 1801. He also
held that the residue of the revenue of Oudh could not be placed at the disposal of
the East Indian Company and should be disposed of entirely for the bemefit of the
people of Oudh. The then other members of the Council were of opinion that the
Oudh rulers were Governor Generals under Moghul emperors of Delhi and were liahle
to be removed by him and the said com sucoeeded to the position of and rights
of the Moghul emperors and could remove Oudh rulers.

The court of directors of the said company held that without expressing any

opinion on the principle laid down by the several members of the Council, we are

fully prepared to take the responsibility of authorising and enjoining the only other
course of reserving authoritatively the power necessary for the permanent: estgblish-
ment of good government throughout the province by which our duty to the people of
Oudh can be fulfilled.

 Thit on the true interpretation of the said treaty of 1801 Oudh remained a‘king-
dom without a king and the ssid company became its receiver or trustee on behalf of
the people of Oudh (vide 28 Cal. p. 683 and English Appeal cases, known as the Malta
case, or 1838, House of Lords and Privy Council ).

%is Honourable 8ir Jeremy Raisman: I do uot wish to interrupt the
Honourable Member, but since Qudh is apparently not liable to taxation,
I do not know what criticism he has to offer on the Budget.

Mr. Muhammad Aghar Ali: 1 say. we are not liahle to any taxation.
The Honourable Sir Jeremy Raisman: What ahout the Budget then?

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhsmmadan Urbany.
Let the matter go to the Federal Court.

Mr. Muhammad Azhar Ali: We will, if necessary, go to the Federal

Court but why should | not ventilate it for the consideration of the
Finance Member and the Government of India itself? 8ir, in 1858 the
British Crown took possession of the said company with all its rights and
obligations. Now, I say that T represent the provinece of Oudh . . . .

The Honourable Sir Jeremy Raisman: ‘‘No representation without
taxation’’.

Mr, Muhammad Azhar Ali: Today, 1 ask that the Government should
exempt the province of Qudh from any taxation. and T may of course be
asked to retire from the House if the House so wants but T would have
done my duty to my own province. To go on:

““That one of the obligations under Arts. 3 and 5 of the said treaty of 1801 waa
to defend the Oudh domain, and its people from all foreign ahd domestic enemies
without claiming &nv expenses for which the revenue of the ceded districts of Agra
were alone liable and not out of Oudh domain and its people.”

8ir, T have quoted chapter and verse and if the Honourable House Is
not prepared to think that Oudh is not entitled to any exoneration from
law, I will bow to its decision. The British Government has no right,
I say it deliberately, to throw the burden of the additional taxation on
the people of Oudh. The Qudh people are not liable for any military
exnenses incurred and to be incurred. They are also not liable to uny
expenses of Government of India or that portion of income-tax which is
retamed by, Government of Tndia and is not.given to Oudh provinces.
the British Crown as holder of ceded district is alone linble for all its
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military expenses and the pay of its offiees, etc. 'That the present pro-
vince of Oudh is neither a ceded nor a conquered province from its last
rulers and the Legislative Assembly or the Viceroy is incompetent to legis-
late and to impose the additional taxution on the province. That the Oudh
people are not responsible for the external defence of India with Home
Governent on the principle of joint responsibility strongly stressed by
the Finnnce Minister in his last Budget speech.

No far, I have shown that my province is not being taxed by my own
Government and, therefore, I thought it proper to induce this Grovernment
also to do the same on the authority of the authoritative statements
which 1 have read out today. Even from the Ceutre we sre not liable
to any kind of taxation in Oudh.

Dr. P. N. Banerjea: That is very unreasonable.

Mr. M. Ghiasuddin (Punjab: Landholders): May I ask a question from
the Honourable Membuor? Are the laws passed by this House applicable
to Oudbh or not?

Mr. Muhammad Azhar Ali: That is a different question and we may
have to go to the Federal Court for that.

Now, I come to another point. 1 warn the Government of India to
find markets to facilitate the Indian export. (Interruption.) If my
Honourable friend, the Commerce Member, oan declare today in this
House ss u responsible officer that Oudh will not be tased, 1 shall do
what he wants. I was saymg that India’s export should be looked into
by the Govarnment of India more closely than they are doing at present.
Whenever we raise this question, we are told that we have very little
shipping. We are ulso told that our exporte cannot find market outsids
India as the British Government is at war. But you can arrange these
things if not just now at some remote future. But you have to bear
in your mind the development of Indian industries. Just as you are
sending men for training to England, vou can also train people here also
if you want to do that Find more employment for the people of India
and 1 am sure they will come to your rescue. Remove the hard restric-
tions on exports and adjust railway freights to the conditions of the trade
in India. If you do not do that, T am sure the position of the Indian
traders will become very difficult. T know that all kinds of facilities are
sure to be provided for the European traders and the European merchants,
but T doubt very much if the same facilities will be provided for the
Indian merchants. Therefore, I ask the Government to pay close atten-
tion to this matter. This is not the time to show any kind of favour to
gow own kith and kin but this is the time to think of the interests of
India as a whole. My Honourable friend, Bir Henry Gidney, said the
other day thal he wants to show that he is an Indian and I want the
Government of India to prove.to the Indian people that this Government
in an Indian Government and that India’s interests will in future be
more respected and honoured

Having said so much on this subject, I now come tor a frhort $ime
to the question of the Post Offices. 1t was on the night preceding the
18t of January, 1841, that I presided over the Conference of the Tnited
Provinces Postal and Railway Mail Services employees at Bareilly. T
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said there all that I wanted to say and many Resolutions were passed at
that time. [ would ask the Director General of Posts und Telegraphs and
the Member concerned to read those Resolutions carefully. Sir, the Postal
Deparument is one of those Departments which are very hard worked and
they are short in men. The pay of the postal employees 18 very low
considering the amount of work which they do. Therefore, instead of
neglecting that branch of your Government, I would ask the Government
of India to think more of the postal people. I do not mind what you pay
to the higher officials but you must think in these times of stress of the
condition of the lower paid staff of the Postal Depurtinént. We have
mentioned in detail the grievances of the postal people at Bareilly and
I would like to refer only to a few figures. I do not want to discuss today
the All-India question, but I have taken upon myself the task of explain-
ing to the Director (teneral and thd® Department concerned the need of
the Postal Department in my own province. So far as the time-scala
#mpervisors are concerned, there is a paucity of 20 hands: so far as the
Welection grade appointments are concerned, there is a paucity of 17 nen;
so far as the time rcale sorters and clerks are coneerned, there is a paucity
of 23; so far as the Tnspectors and Town Inspectors are concerned, thers
is a paucity of 4 and no far as the postmen are concerned, there is a
paucity of only 7 men. It is not difficult for the Honourable Member to
provide these men. Then, there is a paucity of 7 men in the case of the
Railway Mail Service porters, mail guards and packers. 1 have got a
list with me which I have prepared for the whole of Indis but I do not
want to weary the House hv reading out that long list. T will give that
list, when the time comes, to the Director General for his own considora-
tion.

Now, Sir, there has been an indiscriminate grant of extensions after
the age of 55. This is also an acute grievance in my own province. It
blocks the promotion of juniors and it also blocks the entry of new entrants
in the Department. The question of unemployment, as everyone knows,
is very acute in the countrv. 1L may be said that to relieve this unem-
plovment you have crsated new offices and you are enlisting people for
the army. But these employments arc mostly for the educated and literate
people and for people who are highly cultured and not for poor people. I
submit that the poor pecple of India stand in need of more offices &nd
more places. Some of the Provincial governments have restricted the
compulsory retirement. I want the Central Government also not to dis-
courage the retirement of people. I want that all those who are super-
annuated should not be given extensions hecause they block the way for
other people.

Dr. P. N. Banerjea: Are you superannuated ?

Mr. Muhammad Ashar Ali: T am, if my Honourable friend is not. Tt
iy quite possible that my friend wants to conceal his age, but I do not.

" Dr. P. N. Banerjea: I am also in the same category.

Mr, Muhammad Asghar Al: T ask the Central Government today to
order the compulsory retirement of people on attaining 55 years of age.
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The Post Office being a Central subject, the staff is suffering much on
uccount of the lack of interest of Government in that Department. I
recently went to Bareilly and a conference was held at which resolutions
were passed on different subjects. 1 have not seen so far any declara-
tions by the Government, concerning those subjects. I should also like
to bring to the notice of the Director General of Posts and Telegraphs the
sad state of the R. M. 8. office at Bareilly. I request the Director
General to go and see that office for himself. It is very congested, there
is no ventilation, the room is small 18 feet by 20 feet in which 10 to 15
clerks are huddled together. Besides there are also iron cages for storing
records.

Dr. P. N. Banerjea: A very hard hearted Director General.

Mr, Muhammad Ashar Ali: When you get up to speak, you can call
bim names. I consider that office to be in a horrible condition and I have
now brought this to the notice of the Director General so that he can
remedy the state of affuirs. It is in the interest of the postal servants,
it is not in my interest that the office should be more commodious and
ventilated. I thought it mmy duty to ventilate these grievances on the
floor of the House. In that small room, not only are clerks made to work,
but also insured articles are stored as well. Tt is rather serious that in such
a small room of 18 feet by 20 feet, such overcrowding should take place.

Now, 1 come to the railways. I am informed that in East Indiun
Railway, prior to 1928, the employees were exempt from paying house
rent. Since then employees drawing Rs. 80 per mensem and above have
to pay house rent of ten per cent. There is also a deduction of 73 per
cent towards provident fund. I am sure they are also called upon to
subscribe to war fund. Moreover, those who have put in less than three
years service are not entitied to passes to places other than home stations.
For example, 1 will take an Assistant Station Master drawing Rs. 30 per
mensem. He will have to pay Rs. 80 towards Provident Fund, then two
per cent towards circumstance tax which comes to Rs. 7-8-0 per annum
and together with Rs. 36 annual house rent the total expenses come to
Rs. 78-8-0. They have alsc to pay interest to creditors because every
railway servant will have to offer security of Rs. 360 when entering
service and on this he has to pay interest if he borrows the money which
they have generally to do. The House can well understand now the
plight of a railway servant drawing only Rs. 80 per mensem. After paying
so many taxes, does it stand to reason that he will be heyond corruption.
No wonder that there are complaints against the railway staff. I am pro-
ducing these figures hefore the House so that the Government might look
into the matter and ameliorate the condition of these low paid staff in
the railways.

Bir ¥. E. James (Madras: Furopean): What about the Archmological
Department?

Mr. Muhammad Azhar Ali: T leave that to mv Honourable friend when
he gets up to speak. T have many more things to say about the Railwny
Department, but I shall reserve my remarks for the occasion when the
DeSouza report, will be discussed. T think it will be discussed shortlv
in the Upper House also. ‘

n
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.1 now come to a rather delicate question and that is about detenus.
We have had interpellalions put, we have had Resolutions moved with
a view to improving the condition of the detenus. What I find here is
that the more we ask the Government to redress the grisvances of the

detenus, the harder the Government become in their treatment of the
detenus,

Dr. P. X. Banerjea: What is the use of your discussing this now whon
the Detenu Member is not here.

Mr. Muhammad Ashar Ali: Probably he has been detained some-
where.

An Honourable Member: Probably he is in ‘A" class, or he may be in
no clase, '
-
% Mr., Muhammad Azhar Ali: Yes, he may be in no class. When we ask
‘the Government to provide somme comnforts for the detenus, we are given
replies to the eflect that everything is being done for them and so on.
But recentiy 1 read in the newspapers that even parcels of fruits, etc.,
sent to such a personality as Pandit Jawahar Lal Nehru are not deliverad
to him. What can the ordinary detenus expect when they have not the
personality of Pandit Jawahar Lal Nehru to command in the land in
their own case. Just as during the melon season in India they are
mosatly stolen at the railway stations. in the same way T am sure the
detenus are being robbed of the presents which are being sent to them.
It is a pity that these people do not get these parcels. In the case of
Pandit Nehru, of course, it mayv be that being an All-1India leader he is
getting hundreds of parcels but these poor detenus are ohlv getting one or
two parcels for their sustenance from their parents probably once a month
only, and it is very hard on them and their parents that they should not
be delivered to them. Sir. the more we cry hoarse in this House over
the detenus it recoils very badly on theni. Whenever questions are asked
about them and representations are made we find that theyv are getting
into trouble all the more.

8ir, T have nothing more to say.

Mr. B. L. 0. Gwilt (Bombay: European): Sir, I am sorry that what
1 am going to say is largely and directly opposed to the views of my
Honourable friend, Mr. Lalchand Navalrai, but 1 am sure he will forgive
me for this.

This discussion on this Bill gives tne the opportunity of placing before
the House a state of affairs with which India may well be faced during the
post-war period. My reason for doing so at this date is that I consider the
matter not without urgencr even today. I refer to a possible unfavourable
trade balance of the country. and suggest one remedy; the remsedy is a
service of highlv trained Trade Commissioners,

8o long as human nature remains as it is, those countries, who ask for co-
operation and assistance from others, particularly in times of need, must
expect in return to be asked what is to be the quid pro guo. Before the war,
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there was, for instance, in Americu, a growing desire to export her manu-
factured cominodities. Until recent years America—generally speaking,
was nol an exporting country on u large scale, except as regards agricultural
ataples. Certainly o few specialised industries enjoyed substantial export
aales, but they were but few—to name the principal ones, automobiles,
films, machine fools and refined oils. Within recent years, however,
Anierica’s drive into export markets, such as it was, was in many countries
confronted by those tariff walls, behind so mauy of which her own industries
have been born and nurtured.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair. ]

This, naturally, gave rise to a desiré on her part to see, throughout the
world, a lowering of tariff barriers, and there is no reason to suppose the war
will see the end of her endeavours in this direction—rather the contrary—
and since she is now in u position to supply those countries of whose aspira-
tions she approves, with both food and supplies, it is not unreasonable to
suppose she will ask for a quid pro quo of which 1 have made mention, of
favourable treatment in the matter of tarifis. This on her part, I venture
to suggest, would be a perfectly justifiable request.

In this connection we should do well to remember the Trade Agreement
sigued not long before the war, between the United Kingdom
and the United States of America. This very important agree-
ment is bound to have the most far-reaching repercussions on pest-war
world trade. There is, I think, little doubt that, in at least some well
informed circles, this agreement has been, and is., looked upon as the first
step towards freer trade throughout the sterling/dollar bloc.

India, as we know, has been promised Dominion Status and I must
assume for the purposes of iny case that she will bave taken advantage
of this offer and is well embarked on the voyage towards it. Circumstances
thereafter, however, may well prove to be such that for reasons I have
explained, the trade balance between Great Britain and India may not
continue to be so favourable to India as it has been in the past. With the
time at my disposal, I am able only to touch the fringe of what may prove
to be the problein of which I have spoken.

As important as India’s industries are, and their importance will, I am
convinced, continue to grow, she remains first and foremost a producer of
primary products, and such great industries as she has, are primarily
engaged in supplying the Indian and not export markets. I could wish
that some of those who to-day are critical of what they allege to be the
Governwent of India’s indifference to their industrial schemes, would pause
for a moment to consider some of the problems which will inevitably face
not only the infant industries themselves, but India’s commerce and industry
ag a whole..

In emphasis of this, T make no apology for repeating what the Hox:!our-
able the Finance Member said in his speech, in replying to cut motions,
on the floor of this House last week. He said:

* *Let it not be forgotten that the problem of carrying on with some of the indus-
tries which are now being created, will face the country, and the cost :'a.f maintainirg
those industries will probably, to a large extemt, fall on the tax payer.

I hope my emphasis will not be misunderstood, but the matter is” of
such importance that I venture to make it.

4P M

p2
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On the question, for instance, of the building of aeroplanes, civil as
well as war craft would need to be built in numbers out of all proportion
to those which their manufacturers could sell within India’s boundaries to
enable the industry to stand on its feet without heavy Government subsidy..
At the moment there are only available the figures for 1988 of civil aircratt
registered in this country, but I believe those to date do not greatly exceed
the 1938 figures. These show the total to be 156 which is reduced to 152
as four of them were craft for which certificates of air-worthiness could
not be granted. The remainder were represented by 44 different types of
aircraft, the average thus being 3-4 per type of aircraft. Actual experience
has thus proved that standardisatign of aircraft is not feasible, as indeed
it never can be, for commerce essentially requires a variety of types. But
only an elementary knowledge of manufacturing costings is necessary to-
realise the enormity of the difficulties which must confront aireraft factories
.ﬁ?‘this country erected for purposes other than strategic.

.- At the end of this war, America will probably be in a position to produce
something between 60,000 and 75,000 aircraft a year and of a greal variety
of types, to say nothing of those which Great Britain can produce, and,
naturelly enough, the air lines in India will wish to purchiase in the cheapest
market. The same economic principle applies to the production of internal
combustion engines required both for automobiles and aeroplanes and to
the building of ships, and, to a lesser extent, to locomotive engines, for
there may be an outlet for these in Burma, Malaya, the Dutch East
Indies, China, Iraq and possibly East and South Africa.

Trade Agreements are invariably reciprocal; someone aptly termed them
“4wo-way traffic’’. That is true, but unless each party is directing and
accelerating its traffic, the arrangement may rapidly degenerate into ‘‘one-
way traffic”’ and against the party least qualified to handle it.

No country’s wealth is derived by living, as it were, on her own fat, but
partly from what she can export and partly from increased use at home of
her own natural resources. Obviously, therefore, India's first consideration
must be the development of her expart trade of raw materials. How may
this be done? There is but one way of exploiting overseas markets, of
investigating the market on the spot and by men specially trained for the
work, by the appointment of fully qualified Trade Commissioners . . . .

Dr. P. N. Banerjea: They are being appointed.

Mr. E. L. 0. @Gwilt: They are, but I will deal with this later.

. . . and if it is to be thoroughly done, it is an onerous and heavy task.
Scanning, however thoroughly, of trade statistics of a country serves no
purpose other than enabling the compilation of trade figures; they do not
give, for instance, the whole story of the potentialities of a country’s con-
sumption of any specific commodity, although naturally the total volume
of trade is an indication of a countrv’s wealth.

My Honourable friend, Sir Ziauddin Ahmad, asked a question on the
floor of this House during this Session, whether the Gregory-Meek report
could not have been written by, T think he said. himself, by sifting in the
library ot the House and referring to its contents.

Dr. 8ir Ziauddim Ahmad: T said by a journalist.
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Mr. E. L. O. Gwilt: For the reasons I have given, I suggest, with
respect to my Honourable friend, that were he to attempt such an under-
taking without any first hand knowledge of the country concerned, the
result would be thoroughly unreliable document. If he wished to convey
his impression, that the Gregory-Meek report was largely negative, and I
am not prepared to accept it as such, I should say that the cost of producing
it would be well spent, for I should be prepared to accept a negative report
{rom such eminent economists ag Dr. Gregory and Sir David Meek as good
advice against the spending of further money in more investigation, at any
xate for the time being.

The potential wealth of a country should be based, though unfortunately
it cannot invariably be so, upon ite population. India in the past has
appointed Trade Cornmissioners at Hamburg, Milan, New York, Alexandria,
Mombasa and is shortly appointing another in Australia and South America.
I wonder why in such countries as China and the Dutch East Indies, to
name but two, Trade Commissioners have not been appointed; possibly
‘because these countries, like India, are great producers of primary products,
-and potentialities must exist for the export of India’'s raw materials to a
large number of other countries.

The mere uppointment of Trade Commissioners, however, will not
.achieve the desideratum. 1 wonder, for instance, whether the gentleman
.about to be appointed in Buenos Ayres speaks fluent Spanish. Moreover—
I speak with some little experience having travelled on commercial errands
in some twenty countries in the world—I would suggest that India sets a
standard of Trade Commissioners not frequently to be found, those with a
thorough grounding in the interpretation of economic data allied with a
capacity to understand businessmen, their methods and the problems which
face them.

Before the wur there was, 1 believe, in Vienna, an Eeole Consulsire, a
school which trained students of European countries specially for the
Consular service. I suggest that the Government of India should choose
for Trade Commissioners students who have had adequate m;aining in
economics, a knowledge of one European language other than English, and
Accountancy. They may consider a special degree at one of the Indian
Universities, and 1 would suggest that the study of the principles of adver-
tising should be included in the curriculum.

I would ask further what machinery there is in existence for co-ordina-
ting the work of the Trade Commissioners already appointed and whether
there is any intention of forming a Department comparable with the Depart-
ment of Overseas Trade. Moreover, what facilities are given for the Com-
missioners themselves regularly and personally to investigate potential
sources of demand for India’s goods in the countries in which they operate ;
I ask whether it is part of their duties to tour the countries comprising their
areas and not merely the collating of information and the writing of reports
from their offices, and whether they all have direct contact with the Com-
aerce Departinent in this capital.

I would make another appeal—that Government should encourage
Indians to make caréers in the profession of advertising. Lest I be asked
what concern this is of Government not only would T refer thém to.their
action with the Bevin boys, but, I would reply that since advertising is the
thigh pressure steam of industry, and the personnel—Indian personnel—with
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s knowledge of ite economical application is lacking, I consider it not out-
side the cancern of Government at least to encourage, through the various
means at their disposal, Indian students, who, after the war, are able to go
abroad to complete their education, serivusly to consider advertising as &
profession.

Advertising, in these days, does not merely stay at the production of an
attractive advertisement. It involves scientitic market research as well,
and a knowledge of psychology. Advertising, if directed along right lines
and by persons proficient in their profession, is not merely of local value.
It can be the means of decreasing overheads to the extent of enabling in-
dustries to compete in the world's markets. I aintain, however, that an
Indian must understand the psychology of his countrymen better than

fnyone else.

Up to the time of the war, the ambition of many Indians who went to
Europe seemed to be to qualify for the Indian Civil Service—an admirable
ambition—but 1 would suggest advertising us enother in which he could
make just as distinguished and certainly a nore lucrative career if he
reaches the top of the tree, and one which is not overcrowded as are
some of the others. The success of advertising is based not only upon a
thorough understanding of one's job but of carrying it out with honesty.
The day is rapidly approaching when dishonest advertising will not be
countenanced, even if legislation has to be resorted to, as it has been in
many countries. I commend this all the more because there are a lot of
people who seem to think that there is something dishonourable about
advertising.

Mr. Muhammad Azhar Ali: Can the Honourable Member suggest any
place for apprenticeship in advertisement training?

Mr. E. L. C. @wilt: I am quite certain that if some of the advertising
Houses in London were approached on this point, they would be very
pleased indeed to consider taking thein into their establishments as appren-
tices. But on the other hand they may ask for a quid pro quo, in other
words, they may naturally expect some sort premium from people who go
from this country, and I think if there could be a link with one of the large
advertising agencies there, it would be to the advantage of Indian industry;
it would be an excellent thing. I commend that suggestion, Sir, {0 the
Government. 1 would ask them to encourage students in the immediate
post war years to study in England and America the many sides of adver-
tising required to fit them for that profession, and to encourage the forma-
tion of a company of advertisers, which, 1 am sure, would prove successful,
of service to industry, and incidentally, in times of need, could be of very
real service to the country.

Sir, had there been in India at the commencement of the war Indians
engaged in the profession of advertising, one of the difficulties confronting
the country—I allude to war propaganda—would never have arisen. When,
in the lust war, Great Britain required men, Government did not seek
amongst its own officials some one to undertake the task; there was no need
to do so, they immediately contracted one of the great advertising houses i
London. Moreover, when money was required for the financing of the war,
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another advertising house was given the responsibility of r_s.ising it, and
both of thein carried out their work with great skill and efﬁclgney. ' I hope
Government will give this suggestion their sympathetic consideration.

Mr. Muhammad Nauman: Mr. President, it has been the parliamentary
practice in every country to use the occasion of the consideration stage of
the Finance Bill for ventilating the grievances which the representatives of
the countries might have against the Governments of the day. Unfortu-
nately, the community which I have the good fortune to represent in this
country has so many grievances that I cannot recite even one-tenth of
them, as that will exhaust the patience of the House, and probably I shall
be overriding the rights of other Members in the matter of time. As such,
I shall only content myself by touching on a few points that I consider to
be of importance.

In the first place, Sir, T want to refer to the question of Muslim repre-
sentation in services. For about a decade and a half, the Muslim repre-
sentatives of this House had been urging on the Government Members that
in all the Departments of the Government of India the Muslim representa-
tion has been very meagre, and lately on a comparison of certain figures,
we found that the over-all percentage theory is greatly harming our com-
munity, I mean, more than it could ever have been imagined in this
country. The real purpose of the Home Department Resolution of 1934 is
being defeated by maintaining the theory of the over-all percentage, be-
cause, Sir, we have found that even in the average grades in respect of
salaries from Rs. 30 to Rs. 200, Muslim representations are balanced by the
recruitment of Muslims on salaries of Rs. 30, Rs. 40 or Rs. 50. I have
not been able to get figures for the various Departments of the Govern-
ment of India. We have got no staff to calculate the figures and find out
the net amounts paid in a whole Department and to calculate the actual
share which goes to the Muslim employees by way of salaries, but we have
been able to get certain figures from our own men for one of the Depart-
ments, and that is the Railways. What is the position .there? We find
that in regard to the share which Muslim employees get it does not come
to more than 3-7 per cent. of the total that is paid to difterent employees
working under State-managed Railways. Whenever we approach the heads
of the administration, on the question of quota, _t-he 'only renly we get im
that the quota in regard to numbers has been n}amtamed. S{r. we'are_not
prepared to accept that in all cases; but even if that quota is maintained
in certain cases, unfortunately the practice of allotting communal quota on
the basis of ‘‘over-all percentage’ has affected very adversely the corfcl-
munity which, as I said in the beginning. T have the good fortune to
represent in this House. ' .

Sir, we have no organization to calculate on an economic basis the total
amount of salary paid to different communities, but the quernmen_t' of
India have certainly got that organization, _and they are alone in a position
to give exact figures to show what proportion of the total amount of salary
paid in any one Department goes to Muslim employees. Sir, on the 11th
of February last, I put a question to the Honourable the Railway Membltlar
in cohmection with this matter, and the reply that he gave was that he
could not give me any figure of the net payment to employees who w:ro
drawing certain amounts of snlaries wlt;hm eertain grndef:. .T n;.r"r:eﬁ tﬂr:t
might have been difficult within the period of ten days within w 1cﬁ I de
Honourable Member for Railways had to answer the question, bu o
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want now to draw his particular attention to this issue. = We feel that the
question of employment is certainly to a great extent an economic issue,
and on that issue we think that only a numerical share of 25 per cent. in a
particular department distributed among a number of men is not the real
thing which a particular community or class of people desire to have, but
they want 25 per cent. share of the total amount of salaries paid, I will
illustrate my point. If a certain Department of the Government of India
spends, say, Rs. 10 lakhs towards salaries of its employees which might
vary from Rs. 7-8-0 to Rs. 5,000 or even more, then out of the Rs. 10 lakhs,
we claim that that Department should see that Muslim employees get
Rs. 2 lakhs and fifty thousand per year. That is the point thut I wish to
bring to the notice of the Government of India. Of course, allied to this
question is the question of promotions. I am not going to discuss . any
particular department—-the Railwayvs, the Post Office or the Archwological
-Bepartment, but what I want to point out is that even in the matter of
'prometions, unfortunately the Muslims have not had a square deal which
they expected, and the real meaning of the word ‘‘efficiency’’ has not yet
been found out. Probably it is known only to the members of the Govern-
ment of India, but we could not find out what exactly is meant by
“‘efficiency’’. When a Muslim is efficient. the question of seniority is
brought in,—which is the particular word usually introduced for promo-
tions in the different cadres, and if a Muslim is considered efficient enough
by some officer, he is considered inefficient by some other officer, and some-
how he does not attain the position which many of his colleagues do attain
in the ordinary course. Suppose, certain Muslims and few non-Muslims
were recruited on, say, Re. 250 and within a course of 20 years, their
colleagues, the Non-Muslims, at least some of them were able to reach
Rs. 3,000, whereas those unfortunate Muslims could hardly reach to a
grade of Bs. 800 or Rs. 1,000 and I want to bring this mafter to the notice
of this House. How and why is.this happening? Either the recruitment
of Muslims is defective and only inefficient Muslims are recruited and
Muslims of better calibre and attainments are not recruited, so that they
cannot rise to those positions to which non-Muslims can go, or there is
something wrong somewhere, some defect in the machinery of the whole
administration by which Muslims are shunted out. In the matter of the
railways, unfortunately,—that is the Department with which T have been
more associated—there has not been any Muslim officer who was recruited
on Rs. 200 or Rs. 800 and who went up to a post carrying a salary of
Re. 5,000 or Rs. 4,000. I know about 8 few non-Muslims who rose high,
and my friend, Mr. DeBouza, is one. He joined the railway service on
Rs. 80 a month, but he had the intelligence, he had the efficiency, he had
the calibre, and he had the capacity to rise to the position of a Member of
the Railway Board. He was & very efficient man, but why should not &
man of that calibre be recruited from our community? Are only duffers
recruited from the Muslim community on Rs. 200 or Rs. 800 a {nonth, 80
that they cannot rise, or is there any particular defect in the working of the
administration? T wanted to bring this home to the Government, and I
hope the Government will consider the matter in the light in which I have
placed it before the House. .

When on this, I want to bring in the question of Departmental rules
and say that with Muslims the rules have not received that much of
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favour as these had received with other people. In the matter of retire-
ment again, you know questions after questions have been put in this
House recently, whether it is compulsory that a man should be made to
retire at the age of 65, or in what circumstances extensions are granted.
The reply was that if his services are of public utility, if the man is of
public importance, if he has to be retained because another man of the
same calibre ig not available, then in that case Government give extension.
I am not going to name concrete cases in which people of non-Muslim
section have been retained, whereas the other people, I mean the Muslims,
have nol been allowed extension. Mr. Ali Hasan, ex-P. M. G. of Bibar,
was made to retire on the expirv of 556 vears of age. he was not given an)
extension, because, in spite of his efficiency, in spite of the appreciation
that he might have received from the Department during his tenure of
office, he was not considered fit to be given a day more than he should
actually have been in service. Not only that, but by making him retire
from that particular position a few months earlier, he has been put to a loss
of about Rs. 1,000 or Re. 1.500. I am now holding a post mortem exemi-
nation only as the man has already retired.

Mr. President (The Honourable Bir Abdur Rahim): The Honourable
Member had better not deal with individual cases.

Mr, Muhammad Nauman: I would only submit that a repetition of this
nature should not occur in the future in that Department or in any other
Department. I want to impress upon the House that such instances and
& few more make us feel and ask why this Govermment are not.sympathetic
towards the members of a particular community who have been doing what
they can in the Departments in which they are or have been serving.

Then, again, sometimes even as Indians we are not shown that amount
of concession or'that amount of favour which the Europeans receive. The
vacancy of a Chief Justice occurred in the Patna High Court only recently. .

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member can not deal with that.

Mr. Muhammad Nauman: I now come to the question of the recogni-
tion of unions. I will not dilate on this point very much, but I will say
that the question of recognition of unions is one which we have been placing
before the House for a few years now and the Government of India have
not been able to satisfy us on the point or as regards the actual difficulty
members of the Government feel in recognising unions which may be
organised by & certain particular communitv, a certain particular class
or section of people. Or is it the case that they think that it will hamper
the good work of the administration or that they have recognised a certain
union? We have impressed upon them that the Muslims claim that they
are n separate nation in this country and that claim has been recognised by
giving them separate political rights. When we Muslims have taken that
definite stand, with what reason can the Government say that they would
not recognise communal unions on grounds only known to themselves,
or grounds which cannot satisfy us. We have said definitely that we
cannot submerge ourselves in a particular institution. . . . .

(At this stage Mr. Lalchand Nuvalrai tried to interrupt.)
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- I am not giving way.........which may be predominantly of other
or into any organisation in which we shall have no voiceywhntev:r.pe%g%
should Government refuse our right of éxistence as a separate entity in
eveﬁthing? That is a thing which eannot be understood by me, and the
position seems to be anomalous. On the one hand, you accept the political
separation that we are a separate entity in this country, and on the other,
you compel us to submerge ourselves into a particular organisation or
institution which may be composed of non-Muslims or may be a homogene-
ous institution of all people in the country or outside the country. 1 hope
the Government will take this question into serious consideration and see
what best they can do in that matter. v

I come to the Supply Department. Unfortunately, my Honourable
friend, Sir Zafrullsh Khan, is not in his seat, but any way he will have ms
remarks quite all right in the evening. There is an impression in this
country that the Supply Department is the dumping ground for every class
ot people and every class of commodity. Contracts of hundreds of crores
of rupecs have been given to different concerns, and, as a result, what do
we find? 75 per cent. of the supply contracts have gone to European or
semi-European controlled, or administered organisation. Times without
npumber we have been saying that the feelings of the people are that we
prefer the system of open tender, but the same has not received that atten-
tion which we expected that it should have received.

Sir H. P. Mody (Bombay Millowners’ Association: Indian Commerce):
Now he has come. Go on, fire away.

Mr. Muhammad Nsuman: I am only just giving my suggestions, which
probably 1 have given earlier. That only reminds me of a line:
“Ham bhi taslim ki khoo dalenge.
Be neazi goe teri adat hi sah.”

I will try to make you feel for and respect me, but if you ignore me
today, that is a different thing. . T conscientiously feel that the system of
open tender is the only system which we prefer in the interests of the
department and in the interests of the people who are prepared to supply
their goods to the department. We hope that the Honourable Member
will reconsider this question in the light of the different speeches that have
been made by different Members.

Now, Sir, as I have snid. in the Supply Department, the majority of
the contracts have been given either to the Furopean industrialists or to
the semi-managed European industrial concerns and the Indian merchants
bave not received that attention which they deserved and expected.

An Honourable Member: Parsis have got a lot.

Mr. Muhammad Nauman: T do not know, except Tatas.

Now, Sir, T want to impress this fact that the European commercial
community in this country receives lot of advantages from different banks,
and lot of facilities that Indinn merchants do. not receive, and as suoch
they are better placed in this country than the Indian merchants have
been. We should certainly resent this. In the matter of givi
contracts for the Supply Department, even if they are given an equ
position with the Indians, this ia absolutely wrong. @We have always
said that we want industrialisation in this eountrv and by industrialisation
we mean that the industries should be run by Indians for Indians. If it is
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not Indien or if it is half-Indian, then it is not our industry. Now, the
sugar industry run by Begg Sutherland and Co. cannot be considered
to be our industry. The Muir Mills and the Lal Imli Mills of Cawnpore
cannot claim to be an industry of our nationals. They are giving nothing
more than labour wages to s few Indians. Unless the industry is
financed by Indians and mansged by Indians, it is not an Indian industry
in the real seuse of the word. No country in the world has given any other
meaning, unless the industry is financed by our own nationals, it is.
managed by us and administered by us, and unless the industry exists.
for them, it cannot be our industry. That is what I went to impress on:
my European f{riends. They may feel unhappy over the remarks I am
making, but unforunately I have got to do that as an Indian representa-
tive. What I want to point out is that all these contracts which are
given to the European orgsnisations are certainly to be treated as contracts
given to foreign people and they cannot be treated as contracts given to.
Indians, by which Indians will make any benefit or thrive in this country.

Having said so much on that subject, 1 come to the constitution of the
Port Trust of Calcutta. I am verv glad that the Honourable Member for:
Communications has introduced a Bill for the revision of the constitution
of the Port Trust of Madras, and I want him to think over the matter
and bring in a Bill also for the reconstruction of the constitution of the
Port Trust of Calcutta which s abhout s centurv old. It is a predomin-
antly European institution, because, out of 19 members, 15 are from
Europeans, and only four are Indians. Now, the Muslim Chamber of
Commerce which controls a big export of about 26 crores has not been
able to secure more than one seat. The 8kin and Hide Traders’ Associa--
tion has nc seat at all in the Caleutta Port Trust and the European
merchants had the good Iuck angd the good fortune to settle in that Presi-
dency of Bengal earlier and established big jute mills and other
industries. Theyv had the luck to get those seats reserved for them, but
things have changed now. If the Honourable Member would see the
report of the sea horne trade he would find that the Europeans do not
hold that position in the trade which they held 80 or 40 vears ago, and
so the constitution of the Port Commissioners which ig 100 years old does:
not suit the present needs, and T would request the Honourable Member
to look into the question and revise the Calcutta Port Commissioners
constitution in the best manner that Government can do.

1 come now to the question of some of the particular Resolutions
that we have been moving in this House. To be more precise, my
grievance is that the Resolutions that we place before the House are not
cared for, unless it suits the Government of India to accept them in the
way they like. We have been moving Resolutions for the recognition of
certain unions. We have been moving Resolutions on the question of the
Indian catering contracts monopoly on the Railways and the whole ques-
tion has been shelved and nothing has been done so far. The position
remains as it was. The entire elected section of the House made it clear-
that they do not like the monopolist arrangement on the East Indian
Railway for catering. What do we find? Things remain as they are.
Nothing doing. Now. T want to impress upon the Government that thev
should take care not to flout the opinion of this House even in such
matters which do not involve anv constitutional issue and which do not
involve any change of policy. That is what I want to bring to the notice
of the Honourable Member, and T hope that the Honourable Member willi
think over the question of how he has heen treating this House.
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Coming to the Budget iteelf, I need not make a very long comment
on it, because I have said what 1 felt about it in the general discussion
and 1 made it definitely clear that so far as the financial issue was
-concerned it was absolutely a sound budget. I do not want to conceal
that feeling. That is my candid opinion, and some of my friends may not
-agree with me there. I said that the only opposition that some Members
-of this House are making is not on the financial issue, but on the
question of the political 1ssue involved. The question of the political
:status of India remeins unsoived. The whole question was hammered
.out during the last November Bession and Honourable Members know the
-attitude which the different Parties hold on that subject. So, it would
be futile and wasting the time of the House if I go on repeating what
-other people have said. I have no fresh arguments to advance beyond
those which have already been advanced. My only observation on
financial issue in this connection is that I certainly feel that in the
_-gircumstances in which the Budget has been produced, there oould not
have been a better solution made but I would only make one more
-observation and it is this, that the Government of India should try to
make us feel that they want money for the defence of India, which is
-our country. They should create a feeling of harmonious co-operation,
-8 spontaneous oco-operation within ourselves. We should not be made to
feel that we are only being dragged to do what the Imperialist Govern-
‘ment of India make us do for themselves. They should accept us as
willing partners in the co-operation that we might be prepared to offer
them in defending India as our own countrv. Of course, that involves a
very big issue of declaration and such other things, but I would only
remark that whatever it involves, the time has come when the Govern-
ment of Irdia should lose no time in receiving our full co-operation on
the lines that we want to give them and on the lines that may be
mutually agreed upon. That is the only thing I want to impress upon this
House. Now, this certainly takes me at least to the question which my
‘Honourable friend, Mr. Lalchand Navalrai, brought in regarding the
impassé and the deadlock existing in the political atmosphere in this
country. Every party is trying to shelve the responsibility and feels that
‘the responsibility is to be thrown on the shoulders of the other group of
people and in that trend every group wanted to shelve their own respon-
sibility and said that it was because of a certain agreement that could
not be achieved between the Muslim League and the Congress. WNow, 1
must impress upon this House that before the Congress decided to reeign
‘the ministries, there was no question of any agreement between the
Congress and the Muslim League pending at that particular moment and
‘that there was nol at all this issue on which they resigned; their doing so
was absolutely the responsibility of the Congress and not that of any other
group at all. Thev were holding the majority in the legislatures of seven
provinces and they were the people who were carrying on the Govern-
ments of those parts of this country, and theyv brought in this deadlock for
their own use or misuse according to their own ideas and the responsibility
is entirelv theirs and of none other. Now, another point which Mr.
Lelchand Navalrai—unfortunately he is not here now—brought in is the
question of the correspondence that my Lesder. Mr. M. A. Jinnah, had
‘with H. E. the Viceroy on the question of the expanded Céuncil. I need
not dilate on that, because the correspondence was published in practi-
«ally all the papers of amy importance in this country and everybody
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knows what was the issue involved. Mr. Lalchand Navalrai tried to give
his own interpretation in the way he did; I agree that he was trying
honestly to interpret in his own way, but unfortunately he did not
actually understand the meaning of those letters, or anyhow T cannot
interpret what was in his mind. What my Leader said was this,—that
we must have fifty per cenf. of the represeniation if the Congress came—
and fifty per cent. of the expanded number of the Viceroys Executive
Council, mind you, not of the entire number of the Executive Councillors.
who would be there, so that there should not be any misunderstanding
created so as to say that we were demanding something which would
appear to be rather more than we ought to receive. What my Leader-
said was only fifty per cent. of the expanded number of the Executive-
Council if the Congress came in to participate, and, if the Congress was
not participating, then, naturally, & majorityv of the expanded Council—
because then the Muslim League would he the only largest and the most
important body, the biggest organization of this country, and as such they
would certainly have the right to claim at least a majority of the
expanded number of the Executive Council—not exactly a majority of the-
total number of Fixecutive Councillors, but only of the expanded number.
Our grievance is that in spite of the fact that the Muslim League’s attitude-
i8 one of benevolent neutralitv and the fact remains that their members:
are helping the Government in their war efforts in all possible ways, in
spite of that, I do not see why the Government of India should not be able
to agree with the point of view that my Leader, Mr. Jinnah, has placed
hefore His Excellency the Vicerov and Governor General. Now, I would'
just like to impress upon this House that our demands were absolutely
modest; what my Leader wanted was actually to co-operate in this hour-
of need, in this hour of extreme danger, and I hope and trust that His
Excellency the Governor General will review the position in the light of
the expressions of opinion that we are making and in the light of the
expressions of opinon that our Members have made, viz., that we should
have the same share as our Leader, Mr. Jinnah, has already demanded.

Now, Sir, I would like to make a few small comments on the financial:
issue of the Budget,—and it is this. Really, 1 was surprised at seeing
the absence of sacrifices from Government officials. No sacrifices from
the I. C. 8., the steel-frame of this country, are forthcorhing; they should’
have come out first to make their sacrifices for the country who feeds:
them best. and should have offered some cut, even to make a good gesture:
and they ought to come out to support such a thing.

An Honourable Member: We are making sacrifices.

Mr. Mvhammad Nauman: Nobodv knows what. They should make a:
good gesture by offering some cut.

The Honourable Sir Jeremy Ralsman: That is a self-contradictory term.
A cut is ‘‘imposed”’ and an offer is '‘voluntary’’.

" Mr. Muhammad Nauman: That may be contradictory so far as.
language is concerned, but what I wanted to say was to impress it ypon
the Government that they could have made s suggestion to the Honour-
able the Finance Member to the effect that a cut should be imposed in that
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sense if the majonity of the steel-frame wanted it; there might have been
some minority gection of the people who would not like that a cut should
be imposed—that was my idea . . . . o

An Honourable Member from the European @Group: Voluntary contri-
butions are being made.

Lieut.-Oolonel M. A. Rahman (Nominated: Non-Official): Voluntary
contributions are being made which are better than compulsory cuts.

Mr. Muhammad Nauman: But I do not know whether everyone is doing
something or other.

Mr. P. J. Grifiths (Assam: European): Are you making sny similar
offer? '

Mr. Muhammad Nauman: Well. I am now speaking of the 1. C. B.
people first and then of the emplovecs of the Government of India, those
who are drawing over a thousand rupees s month and they can easily
afford to make that sacrifice in view of the particular condition in which
they are placed . . .

The Homourable 8ir Jeremy Raisman: How does the Honourable
Member know what sacrifices the members of the services are making or
not making?

Mr. Muhammad Nauman: Well, the Honourable Member might
enumerate those if he likes—what sacrifices they are making; if they are
making any such sacrifice, we should be quite happy to hear of them,
but unfortunately in my ignorance of the true state of things 1 am obliged
to make that comment. Next, Sir, the other people who sbould have
come out with greater sense of sacrifices are the people who are drawing
huge amounts of profits through the Supply Department and those people
who are the contractors of the Supply Department,—people who are
making two hundred per cent. on their turnover of one month and I do
not know how many thousand per cents. on their total turnover of a year.
I am not going to give details here, neither have I got the time nor would
I like to tire the patience of the House by giving details but I want to
impress it upon the House that there should have been some special
taxation for these people, the contractors of the Supply Department . . .

Bir ¥. E. James: | take it. my Honourable fr_ieﬁd is an enthusiastic
supporter of the provisions which raise the excess profits tax from fifty
per cent. to sixty-six and two-thirds per cent.?

Mr. Muhammad Nauman: The excess profits tax may not, of course,
be earned only by these people who are supplying the Supply Department.

Mr. T. Chapman-Mortimer (Bengal: Furopean): What about the
people who supply the Supply Department ?

Mr, lw Nauman: That ie the only thing I wanted to impress
upon the House just now. and tnen 1 shall take one minute regarding the
question of the imported varn duty which the Honourable Member has
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increased. I remember the Honourable the Finance Member stated in
reply during the general discussion that he did not like §o help the foreign
interests and he thought there was no use offering any encouragement to
the cotton industry by way of giving any facility in importing silk yarn
from Japan. The other day the Honourable the Finance Member, in
reply to the generai discussion. said that it was not the intention of the
Government to encourage the import of silk,yarn from Japan as the
industry which depended on the importegd silk yarn from Japan could not
be called an industry of this country. 1 agree with him there. But so
long as we are not able to produce our own silk yarn, some encouragement
is needed for this kind of secondary industryv. That is a point which I
would like to make, and I will be glad to hear from the Honourable
Member what he thinks in"the matter of silk varn. whether it ig the
interests of this country at this time or not.

8ir, I do not want to take much time of the House. I have already
said that if you want tn save India, make TIndians feel that it is their
India and then their contributions will be spontaneous. Do not make
them feel that thev are being driven to a necessity of payment. The
contributions should be voluntary and spontaneous and there should be a
feeling of co-operation. Thev should feel as though the trouble has come
on them and that their abmolute dutv is to do what best they can to
defend their own country.

Maulana Zatar Ali Khan (East Central Punjab: Muhammadan): Sir,
the Honourable Members of the House are very fond of telling stories.
Dr. Sir Zisuddin Ahmad is the chief story-teller in this House. I have’
heard his stories. Then, I have heard the pleasantries of the Home
Member and I have heard the stories of 8ir Andrew Clow. 8ir Homi Mody
is also a story-teller. Now, I want to tell a story and that story will be in
s poem, All the Members on the front Treasury Bench ought to have
baen here to hear this story. Here is the story:

““Sadr Aain Qanoon ke aivan ke Sir Abdur Rahim

Jis ke har goshay pe rakhtai hain Nazar Abdur Rahim.

Bdt agar sachi ho aur kahna ho uska naguzir

Sab men kah daitay hain bay Khauf-o-Khatar Abdur Rahim
Zabitay ko torta ho gar Hukumat ka Ghurur

Uth kay ho jatay hain khud uskey bhi Sar Abdur Rahim.
Khao lay kar in say papar maghrabi Insaf kay.

Rautay jin ko rahay hain Umr bhar Abdur Rahim."

Mr. President (The Honourable 8ir Abdur Rehim): The Honourable
Member had better not discuss the Chair.

-

Maulana Zafar Ali Khan: I am telling the story of the Chair.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better leave me alone as I am occupying the Chair,
Maulana Zatar Al Khan:
“Intizar Atad-i-kamil ka us kurei ko hai,
Jalwa gar hain jiz pe ba sud karr o far Abdur Rahim.”

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better not pursue that.
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_ Maulans Zatar All Xhan: There were many things in this poem about
Bir Andrew Clow snd Sir Reginald Maxwell, but I have been gagged by
the Chair and, therefore, I will take another opportunity of referring to it.

(The Honourable Member again begun to recite from his Urdu poem.)

“*Congress ho League ho Hindu hon ya Angrez hon
Dekhtay aik ankh say hain sab ko Sir Abdur Rahim.”

Mr. President (The Honourable 8ir Abdwr Rahim): The
Member had better address the Assembly in English,

Maulans Zafar Ali Kban: When you are not in the Chair, Sir, and the
Deputy President is in the Chair, I will complete this poem.". But I have
not praised anybody in this poem; I have simply stated actual facts.

Now, Sir, I come to the Finance Bill. As has been already pointed
out, the Budget has been passed and it must have been passed. Last
time when we discussed the Supplementary Budget, these Congress
Benches were not empty; they were full. The Supplementary Budget
was thrown out. And why was it thrown out? It was thrown out because
the Muslim League Party remained neutral. Had we not remained
neutral, the story would have been different. Why were we neutral and
why was the Bill thrown out? It was pointed out in so many words that
when the war broke out, Indin was not consulted at all. Neither the
House, nor the Hindus, nor the Muslims were consulted, and the war
commenced and went on merrily. Meantime, we had our grievances and
the Mussalmans had the bigger share of those grievances. The deadlock
‘that has arisen and is confronting us at the present moment is & greater
calamity so far as Indis is concerned than the calamity that has befallen
Europe in the form of this terrible war. Now, how did this politieal
deadlock arise? Bome friends are in the habit of accusing the British
Government for creating this deadlock. To a certain extent, they ure
right. But the chief share of the blame attaches to us. Had we, the
Hindus and the Mussalmans, made up our minds to sink our differences
and made an honourable settlement between ourselves, no British Govern-
ment, however powerful, would have dared flying in our face. The story
of our differences, which is a painful one, reminds me of two brothers. An
old man died and left two sons. The elder had all the characteristics
and idiosyncracies of Mahatma Gandhi and the younger was something
like Mr. Jinnah. This old man left them one magnificent mansion which
was to be partitioned among them. Now, the elder brother gets up and

8ays:

Honourable

“4z Sehn-i-khana ta balab-i-bam az dn-i-mun
Az bam-i-khana ta ha Surayya ar dn-i-tu."”
which, in plain English, means:

" “From the floor of the house to the top of the house is mine, and fronr
the top of the house to highest heaven is yours."

This was the partition and the same thing happened in India to the
Muslims. When the Government of India Act of 19856 was passed, the
Muslims were assured as also other minorities that their interests would
be safeguarded and protected by the Governor. We felt satisfied to a
certain extent, but suddenly we were surprised to find that when it came
to action, the Governor was nowhere. The Governor left the minorities in
the lurch as in the case of Orissa. In Orissa, the population of Hindus
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was, 97 per cent, and that of Muslims three per cent. The Muslim
community wanted that they should have their due share in the Cabinet.
But the Prime Minister of Orissa, a Hindu gentleman by name
Mr. Biswa Nath Das, said: “‘No, we will protect your intevests.”” Then,
the poor Muslims had to knock at the door of the Governor, S8ir John
Hubbock. But the Governor also said: ‘‘No, go to the Prime Minister.”
When these things happened. T moved a motion for adjournment in this
House to discuss the matter. But the Governor General refused to give
me permission, and, thereupon, I wrote:

“Usrti #i Bhadar tar par di haei Kuttoch say

Bartania kay banglay Fi Chhat wr gai bhak say:

Jis bumb ke dhiamkay say yik afat hui borpe

Lim wski Foi pooch lay Sir John Hubborl: say.

Bartania ka Sher ab iz hal ko pakuncha

Jungle men bipharta hai (v balri ki Kumack say;

Bheja Rai Kuttack say mujhe jo nama sanam nay

Doonga main jowab uske lab-i-rod-i- Attack say."

Meaning:

‘‘The news has been flashed mcross the wire

That the roof of Brittania’s bungalow was blown up by a tremendous explosion;

Go and ask Sir John Hubbock

Who will tell you the nature of the bomb which hronght about this catastrophe;

The British. Lion has now come to such a pass

That he requircs the aid of Wardha's goat to hecome the monarch of the Jungle;

My sweetheart has addressed to me an epistle from Kattack

And 1 am going to send an unswer from the shores of Attock.”

The answer wus given. It came in the form of the scheme which is
known ordinarily or more philosophically as the scheme of the partition of
India, but which. according to our Hindu friends, is known as Pakistan.
Whenever the word ‘‘Pakistan’’ occurs, they flare up. It gives them the
creeps. What is this scheme? Some of the Hindus do not want to
understand it deliberately. It is a very plain and simple scheme and it
is the only remedy for the trouble in India. The only solution of the
intricate problem that confronts us lies in this scheme. When we saw
what was happening in Orissa, what was happening in the United Provinces,
in the Central Provinces, in Bihar, and in all other provinces in which the
Congress had the upper hand, we came definitely to the conclusion that
there was no hope for us so long us there was an irresponsible Centre, and,
under that irresponsible Centre, there were provinces which will have their
own say, and the interests of the minoritios would go unprotected. Then,
we put our heads together and we came to the conclusion which is embodied
in the scheme.

Mr. President (The Honourable Sir Abdur Rahim): The Homnourable
Member will stop now. The House will now adjourn till tomorrow.

The Assembly then adjourned till Eleven of the Clock on Baturday, the
15th March, 1941,
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